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of royalty on
crude oil (St.)
SHRI SURAJ BHAN (Ambala):
Sir, I have given an amendment.

MR SPEAKER: Please sit down.
How can you do it? Why should
you do it? You are a part and par-
cel of the Commitieg, The question
is: .

“That this House do agree wilh
the Fourteenth Report of the Busi-
ngss Advisory Committee present-
ed to the House on the 17th March,
1981.”

The motion was adopled.

12,08 hrs.

STATEMENT RE. INCREASE IN
RATE OF ROYALTY ON CRUDE
OIL

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): Mr
Speaker Sir, with your permission
I would like to make g statement
about the enhancement of royalty
payable to the States where crude
oil is produced.

The rate of royalty on crude oil is
fixed under the Oil Figlds (Regula-
tion and Development) Act, 1948.
Royalty is payable on onshore crude
o0il to the States of Gujarat and
Assam and Arunachal Pradesh where
it is being produced. The rate of
royalty on crude oil was inc:cased
from Rs. 15/- to Rs. 42/- per tonne
with effect from September 8, 1976
and has continued to be paid fo these
State Governments at thai rate.

The Government of Gujarat and
Assam submitted detailed Memo-
randa requesting for further en-
hancement of the rate of royalty. At
present, the price payable for on-
shore crude oil as fixed by Govern-
ment is about Rs. 305 per toane.
After due consideration of the views
of the two State Governments and
other factors, Government have de-
cided to increase the rate of royalty
payable on crude oil from Rs. 42
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per tonne to Rs. 81 per tonne with
effect from 1st April, 1881, Royalty
of Rs. 61/- per tonne is the maxi-
mum that can be paid on the basis
of the present sale price of crude.
Exfra income to the Stateg In terms
of royalty and sales tax for tue year
1981-82 is estimateg at about Rs. 8.32
crores for Gujarat and about Rs. 10.08
crores for Assam.

SHR1 NIREN GHOSH (Dum
Dum): Mr. Speaker, we thould get
an opportunity to discuss this state-
ment.

AN HON. MEMBER:
pened to item no. 3(a)?

MR. SPEAKER: He has already
done it. Now the Statutory Resolu-
tion—Mr. Jyotirmoy Bosu.

SHRI KRISHNA CHANDRA
HALDER (Durgapur): In the List
of Business it has been mentioned
that at 4 p.n. Rao Birendra Singh
will make g statement. But in the
revised List of Business, at 4 pm. it
is said that a motion by Shri Ram
Vilas Paswan will be taken np.

MR. SPEAKER: Supplementary;
List of business is there.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Both will be taken
up at the samg time. (Interruptions)

MR. SPEAKER: VWithin 4-5
minutes, we will do it.
MR. SPEAKER: He will make it.

What hap-

12.10 hrs

STATUTORY RESOLUTION RE,
DISAPPROVAL OF SPECIAL BEAR-
ER BONDS (IMMUNITIES AND
EXEMPTIONS) ORDINANCE 1081,
AND SPECIAL BEARER BONDS
(IMMUNITIES AgD EXEMPTIONS)

ILL

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 beg to move:
“This House disapproves of the
Special Bearer Bonds (Immunities
snd Exemptions) Ordinance, 1881
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{Ordinance No. 1 of 1981) promul-
gated by the President on the
12th January, 1881."

Sir, this bearer bond which I am
inclined {o call as g bail bond, be-
cause it is a bond which is bailing
out the economic crimunals of this
country, 1s unparalled in the history;
and it has come cut of the brain of
one whom I have always described
as the queen of blackmoney and
fountain of corruption in this coun-
try.

MR. SPEAKER: Why have you
opted for a queen?

SHRI JYOTIRMOY BOSU; It
curries favour with the rich who
keep them in power. In the Cabinet
meeting one thoughtless Minister
like Patil had sought a clarification,
but the Minister was  purshed
aside at once, and since it was an
idea from the Supreme Commander,
Cabinet was simply informeq as was
done in the devaluation case where
none but the Prime Minister had gone
to the United States of America and
agreed with President Johanson and
the World Bank Chief in 1866 to
devalue the Indian rupee. (/nter-
rptions)

MR. SPEAKER: Order please.

SHRI JYOTIRMOY BOSU: The
bearer black bond has not surprised
me at all

SHRI EDUARDO FALEIRO (Mor-
mugao): I am on g point of order.
We are going to djscuss the Bearer
Bonds legislation, etc. which we will
discuss, we will not allow and I sub-
mit respectfully that you will not
allow personal gllegations to be made
here gagainst anybody; whether it is
Prime Minister oy anybody else un-
less he has given to ycu evidence of
his allegations. I want to draw your
attentlon to your raling and the
ruling of your predecessors.

THE MINISTER CF FINANCE
(SHRI R, VENKATARAMAN): May
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I request you fo please sit down and
allow this Bill to be passeq quickly?
This will only delay the passing of
the Bill

MR. SPEAKER: “What T said, we
always adhere to. We have given
certain rules and regulations and they
are also enshrined ia this book.
Whatever is said, that goes accord-
ing to them. Otherwise, we take
exception. It is so simple. He knows
the rules.

SHRI EDUARDO FALEIRO: I just
want to say this. I will not take any
time.

MR. SPEAKER: He vwill not name
anybody.

SHRI EDUARDO FALEIRO: 1
just want to say that there are rul-
ings of your predecessor in 1967, You
protect me.

MR. SPEAKER: These are standing
orders to be followed. We have cer-
tain things, cerlain decorum, certain
tradition and certain rulgg and regu-
lations. Nebody, who is not present
in the House or anybody else also,
if he is a member or a Minister,—he
has to give prior information..,,

SHRI EDUARDO FALEIRO:; No-
tice and submit evidence.

MR. SPEAKER: He has to give
prior information and proof. He has
already done. He will do whatever
is requireg of him. Otherwise, it will
not go on record.

SHRI JYOTIRMOY BOSU: This
bearer bond or black bond has not
surprised me. This is ithe first gift
for the year 1981 (Ordinance No. 1
of 1981) because this is the Govemn-
ment which can only survive on
blackmoney, this is the Party which
can survive only on _ blackmoney
and the beginning has been made
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with the induction of L. K. Jha and
Tandon and their report. This is a
naked ang unabashed surrender and
is quite consistent with their charac-
ter and class character. Blackmoney
iz the life line of the ruling class.
Here I have already produced before
you the photostat copy of the file in
which. . .. (Interruptions)

MR. SPEAKER: I do not know
what are these files?
(Interruptions),

SHRI JYOTIRMOY BOSU: Photo-
stat copy of AICC Fie of Collection
(Interruptions) and 1ihe collections
and receipts nos......

MR. SPEAKER: How do we deter-
mipe?

SHRI JYOTIRMOY BOSU; I will
authentijcate it. (Interruptions) 1
take full responsibility for this, I
will take full responsibility for this.
The collections are like this:
Asian Cables—Ramnath Goenka
caught on criminal charges—Rs. 3
lakhs; Assocjated Cement—Rs, 7
lakhs; Ballarpur Industries Limited
(Thapard) —Rs. 10 lakhs; Bennet
Coleman Ltd., Jains—Hs. § lakhs;
Bombay Dyeing—Rs. 6 lakhs, Baroda
Rayon—Rs. 4,75,000; Century Spin-
ning (Birlas)—Rs. 6,50,000; Chow-
guls Limited—Rs. 5 lakhs; Chow-
gule Steamship—Rs. 7 lakhs; Cora-
mandal Fertilisers—Rs. 10 lakhs;
Delhi Cloth Mills—Rs.  30,50,000;
Dempo Mining—Rs. 5 lakhs; Dempo
Company—Rs. 6 lakhs; ete. I will
take two hours to read the list. The
total amount collected comes to
Rs. 12 crores and what is the colour
of that money and how could they
give? Where are the souvenirs? Was
a letter written to the Home Minis-

ter and the Finance Minister to in-.

quire into these cases? If so, the Fin-
ance Minister must give a reply be-
cause we have given him advance
intimation in this regard.

It is a disgraceful thing that the
Indian Tobacco Company one of the
major beneficiaries of tobacco export
and duty was exempted and a sum
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of about Rs. 90 lakhs was given just
before the Janatz Party came to the
office. The dates of the notings on the
file reveal that it was done in a
matter of hours so that they could
take money, because they know they
were going out of power. That is
why, I say this black bond is a big
hogwash and nothing but that, I can
say, I remember that famous car~
toon by Abu Abraham in which he
said, “Black money wrapped in
Khadi becomes white”. (Interrup-
tions) He is not trying to do any-
thing. They are trying. They are
involved. I tell you one thing. Pre-
cisely, that is why the then Prime
Minister in 1970 suppressed the
Wanchoo Committee’s interim report.
Mr. Wanchoo was the Chief Justice
of India and in the interim report
they stated that demonetisation
was ...(Interruptions)

MR. SPEAKER: Is this a conjec-
ture? )

SHRI JYOTIRMOY BOSU: No. I
have every document. She tried to
pressurise them not to submit the
interim report and also to make no
mention of it in the final report
that such a report about demone-
tisation was sent. This report was
laid on the Table of the House.
by this humble self on the 18th
August, 1972. Hats off to Patils and
others. (Interruptions)

AN HON. MEMBER: When? (In-
terruptions)

SHRI JYOTIRMOY BOSU: On
the 18th of August, 1972, (Interrup-
tions.) Mr. Finance Minister, you
have a large Secretariat, you must
work. (Interruptions)

PROF. MADHU DANDAVATE
(Rajapur): I was g witness to it.
(Interruptions)

SHRI R. VENKATARAMAN: I
cannot work as fast as you do.

SHRI JYOTIRMOY BOSU:. She
failed to pressurise the Committee
as they were non-official members.
Do you know, Sir? The Cabinet Min-
isters did not know. I might take the
names of many Ministers, I would
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not mention all the names. Some of
them are still sitting here not with
the Treasury Benches but with the
ruling party, Iincluding a famous
economist like Dr. V. K. R. V. Rao.
He told me: “Please give me a copy
of the report. I have not seen it.” He
was the most eminent economist of
that time, in the Cabinet. He was
not consulted and that is how em-
barrassing it was to the then Prime
Minister—the proposal about demo-
netisation—because of her radical
pretences ghe wag talking about
gocialism. And what was the recom=-
mendation? I am quoting from the
report;

‘On November 12, 1870 the Di-
rectors’ Enquiry Committee, popu-
larly known as the Wanchoo Com-
mittee, submitteq an interim report
to the Government of India. While
submitting the report the Com-
mittee reported: ‘“We decided
therefore to address ourselves to
the task of making gn interim re-
port on matters which called for
urgent remedial action and could
not wait until our final report—the
Committee report said—one subject
which needs immediate attention
was black money had been cut-
ting into the vitals of the economy.”
They further went to recommend

the following:

‘After careful consideration we
have come to ithe conclusion that
some remedial measures should
have been taken immediately if the
problem is to be tackled effec-
tively'.

In their interim report they re-
commended three measures.

1. Demonetisation, 2. Ceiling on
cash holdings and 3. Acquisition of
immovable property. These are the
things they have recommended. It
was impossible for them to do so,
because if they did it, they would
have committed harakiri, In May,
1871 she had an election. She knew
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for 1971 elections g lot of money was
needed, And, what was the money?
It was to be only black money and
nothing but black money. There-
fore, I say, they are the product of
black money. When they talk of curb-
ing black money it iz nothing but
bluff, the biggest fraud they are
committing on the people.

The Santhanam Committee Report
had pointedly revealed this earlier in
clear language. But they did not
take notice about this. This is the
person now gt the helm of affairs,
Mr. Venkataraman, . .

SHRI R. VENKATARAMAN: Be
sure of your dates, because you
will be caught!

SHRI JYOTIRMOY BOSU.: Ex—
and now—this is the person now at
the helm of affairs. Mr, Venkatara-
man, I take it, carries out her wishes
only. Mr. Venkataraman has got a
new boss, Mr. L. K. Jha. We know
his antecedents. We know his con-
nections in the big business and jute
tycoons—the story of diamond neck-
lace and Scoich whisky cases; we
woulj not elaborate on that here.

Just & month before the session,
they brought this ordinance. Couldn’t
they wait for this session to start?
Could they not bring a full-fledged
Bill? What was the hurry? Because
her part of the deal with the big
business and her policy and philoso-
phy in life had been to run with the
hare and hunt with the hound. And,
this is the hog-wash and nothing but
that. The mighty financial tycoons
and godfathers—they must get a
share of the loot, money out of sugar,
money out of edible oil, money out
of kerosene. All the money must
come to their hearth. Otherwise, how
can this dynastic democracy survive?
Sir, a floodgate of permicious conces-
ciong were given. The bearer bond
totally is a gelf-defeating exercise.
If you have gone through the
papers, you will notice—Mr. Venkata-
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raman will kindly agree, I
am sure he will agree—that it is a
super-protected international currency,
a super-protecled international
currency which took its  birth
from dirty money, pernjcious money,
the blood and sweat of the
working class and the poor people’s
money. Thousand rupee currency is
legal tender. You need to record your
name jn the bank, although I know
there was & secret directive that if
a Minister's private secretary wanted
to cash thousang rupee notes, the
banks will not note the name. If you
want, I can try to get a copy of that
also! Bul oOutside, what are the sti-
pulations? The bearer bond system is
outside the very taxation system.
They have said clearly it is outside
the very taxation system. What are
the things? No questions asked. No
tax on interest, No wealth-tax. No
gify tax. No estate duty. Bank over-
draft as collateral security, as usual
If you give dowry, it cannot be
touched. No ban on taking it out—
Mr, Venkataraman, that is the most
dangerous concession that you are
giving—no ban on taking it out of
the country. Can you take out legal
tender? Can you take out a bundle
of currency, showing it to the customs
officer? No. If you take out and then
you are caught in the aircraft, you
can be hauled up, prosecuted and
Punished. But if you take out a
bundle of bearer bonds worth Rs. 10
crores and show it to the customs
officer saying, “I am taking out the
bundle”, he has no law till today
which can authorise him to prevent
you. Therefore, Sir, it enjoys diplo-
matic immunity also. These black
bonds or bearer bonds—that I call
black bond, not deliberately but it
comeg Ot of my mouth—are pur-
chasable by any currency in the
world. Do you know that you are
putting your neck and hand in the
fire together? This black bond will
gather wool as it changes hands.
That provision js clearly indicated in
the Bill. It will generate more black
money. That iz the provision in the
Bill. After years, 10 years, Rs. 10,000/-
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will become Rs. 50,000/~ for her. This
year’s inflation we are apprehending
will be 25 per cent{ Ang what about
the poor white moneyed man-—man
with limited shown, visible income?
He loses everyday a percentage of
the money. Here are the criminals,
economic offenders and looters pros-
pering on the sweat and blood of the
people. They are flourishing with the
help of Mrs. Gandhi, Venkataraman
and Company Limited.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Unlimited!

SHRI JYOTIRMOY BOSU: Yes,
unlimited.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
Your ways are unlimited.

SHRI JYOTIRMOY BOSU: I wish
Mr. Stephen was adequately reward-
ed for the services rendered.

SHRI C. M. STEPHEN: That is
the basis on which you are working
with your party.

SHRI JYOTIRMOY BOSU: 1 tiry
to make the House understand the
simple thing. Would it not be the
most convenient paper or document
or assef or exchange or exchange
order or legal tender, whatever you
call it, for any power who woulg be
wanting {0 subvert our democracy in
the country? Would not the CIA
buy these bearer bonds, buy crores
once the Supreme Court judgment
comes out?

DR. SUBRAMANIAM SWAMY
(Bombay North East): KGB also.

SHRI JYOTIRMOQY BOSU: I do
not know about KGB. But I know
CIA’s activities.

Then, Sir, just before the last elec-
tion how did the price of Indian
rupee gppreciate in the international
market? And that has to be done
in a clandestine manner. How many
countries have financed elections in
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this country for various reasons and
interests of their own? Sir, today
they have no difficulty at all—buy
bearcr bonds and dump it. When time
comes, send the bearer bonds which
are the second super-protected dip-
lomatic jmmunity—Indian currency.
This is the creation and contributivn
of this wretcheq Government that
claims {o have the popped up sup-
port.

SHRI R. R. BHOLE (Bombay
South Central): Wrelched language
alsol

SHRI JYOTIRMOY BOSU: Yes,
wrelcheq language. It will protect the
corrupt Ministers, Therefore, the
jrritation I agree. (Interruptions)
But sugar Reddy you do not get into
this. He is neithcr a Minister nor an
official. Corrupt Ministers and officials
will buy bearer bonds and kecp
them  with their mother-in-laws—
lawful or unlawful it does not matter.
And if a raid ig conducted by the
anti-corruption department or by the
vigilance all that they will be re-
quired to say is that these becarer
bonds belong {0 my mother-in-law.
They do not ask what sort of mother-
of mother-in-law because that is not
within their jurisdiction. Wonderful
arrangement {o protect all and sun-
dry with one object—tfo remain per-
petually in power at the cost of
everything they like of the country.

Sir, for multi-directional trade
operations, every Indian buying
foreign gassets in the country in in-
dustry, plantation, of collaboration
agreement, there is a black deal.
There is a deal which is below the
table. Now they will have no prob-
lem. They would not have to take
trouble in paying premium to Hong-
kong and Tangiers dealers. They
will be able to do it sitting here.
Parcels of black bonds will go out.
It will change hands. It will be
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treated as Indian currency enjoying
diplomatic immunity.

As far as control of economy is
concerned, thig will add fuel to the
fire through generation of additional.
credit and proliferation of black
money. Honest tax-payers keep their
savings in cash at home. There are
income-tax raids because I have seen
as Chairman of PAC that in many
cases, raids are conducteq without
any rhyme or reason—vendetta, just
to pressurise the man, humiliate the
man. It is the practice in this coun-
try. If this man has cash, if over the
years, he has saved the money, he
would not bg able to get out of the
income-tax officer. But if this man
has a pile ot black bonds in his
locker—marked “for custody of black
Bonds; how much? Rs. 5 crores—the
income-tax officer cannot even ask a
question. So, I would like Shri Ven-
kataraman to give a direction to the
General Insurance Company to in-
sure even its coverage free of charge,
even against theft, fire, burglary and
loss in transit! I do not know why
this has been left out,

Let us seec wHat the ex-Chief Jus-
tice of India, Shri Waachoo, had
stated.

Wanchoo
bearer bond

“According to the
Committee, the
scheme”

—it was said years ago, Mr.
Venkataraman, years ago—

“the bearer bond schemg js a
poor substitute for a disclosure
scheme.”

MR. SPEAKER: One minute, Mr.
Bosu. I would like to point out to the
House that we have got four hours
time,

SHRI JYOTIRMOY BOSU: Five
hours.

DR. SUBRAMANIAM SWAMY:
Four hours,

SHRI JYOTIRMOY BOSU: Five
hours. Who +told you four hours?
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(Interruptions) No, no. At 4 O'Clack
we adjourn.

MR. SPEAKER: Even
have to allocate...,

SHRI JYOTIRMOY BOSU: I am
the Mover of the Motion. [ can take
time.

MR. SPEAKER: But we have to
decide.

then we

SHRI JYOTIRMOY BOSU: Bui
no unnecessary interruption.

MR. SPEAKER; Do you think it is
an unnecessary interruption?

SHRI JYOTIRMOyY BOSU: That
would not make them Ministers, and
that is the only thing that I wanted
to say.

“According to the Wanchoo
Committee, the Bearer Bond Schme
is a poor substitute for a disclosure
scheme, as it can cover only the
black money, which is not invested
and is Iying in cash. Further, the
investment of black money in such
bonds will not connect it up with
any particular source of income
and, as such, it does not offer to
the investor jmmumily from inves-
tigation ang proper assessment of
the income from that source and
penal consequences.”

This is what is stated by the Wanchoo
Committee, headed by a former Chief
Justice of India.

As it is, the currency in circulation.
the latest figure ag on 31st March
1980 is Rs. 11,821.14 crores. I have
the break-up, according to the Re-
serve Bank of India Bulletin, but it
is difficult to analyse it. There you
have got hundred rupce notes and
ten rupee notes, which are predomi-
nant figures, ang fifty rupee notes
also. 1 do not kmnow why you are
deliberately omitting the figures of
demonetised one thousand, five thou-
sand and ten thousand rupee notes
and why they are mnot taken into
account,

ete.y Ord. & Bill

SHRI R VENKATARAMAN :
Because, they are not in circulation.

SHR] JYOTIRMQY BOSU: 1 am
not saying that you have to include
that in the currency in circulation
but there should have been a foct
note, giving the details. I do not ur-
derstand why this is not being give"

Mr, Venkataraman, you kindl}
hear me, the national income statis-
tics of Government and private in-
come will throw light on this more
clearly and only it ecan reveal how
much of the currency is in black to-
day. The total black wealth, not
black currency but black wealth
through GNP etc. is round about
Rs. 30,000 crores, and that is the
modest estimate. I can assure you
that nobody can calculate it. The
correlation of household income and
wealth surveys—I have got the
latest, and the source is the Central
Statistical Organisation ang the
Planning Commission, 1976-77—
shows the figure at Rs. 1,42,000 crores
and ten top families own 56 per cent
of the wealth, according to the Na-
tional Counecil of Applied Economi-
Research. Black wealth means gold
jewellery, commodities, frading as-
sets, movable and immovable pro-
perty, productive and sick units.
Therefore, the volume of black
wealth is anybody's guess. They are
only doing an exercise to protect
those that landed with cash ang allow
them to go out and come in as they
like, to help themselves.

Sir, in reply to Unstarred Question
No. 139 dated 26th July 1977, it was
stated:

“Birlg Group: During the finan-
cial year 1976-77, total additions to
the income declared and proposed
under Section 144B of the Income-
tax Act in the varioas cases amount
to Rs. 27.59 crores”"—Birla Group
alone—"152 penalty proceedings
under Section 271/272 of the In-
come-Tax Act have been initiated.
In 6 cases penalties totalling
Rs. 1542 lakhg have been levied.”



283 Special Bearer

[Shri R. Venkataraman]

“Bajoria-Jalan Group: ....157
penalty proceedings for tax evasion
have been initiated. In 40 cases
penalties have been levied. 17
prosecutions....”

“Shriyans Prasad Juin Group :
Total additions to income declared
and proposed under Scction 144B
of the Income-tax Act amount to
Rs. 5.66 crores in 8 cases. 13 in-
come-tax/wealth tax proceedings
have been reopened. 5 penally
proceedings for concealment of
income have been initiated.”

Then J, Dalmia Group. It is a long
list. I would not like to go into de-
tails.

MR. SPEAKER: Please conclude.

SHRI JYOTIRMOY BOSU: I will
take a litlle more time.

MR. SPEAKER: But I have {o give
time to others.

SHRI JYOTIRMOY BOSU: I will
take a little more time because I am
the mover of the motion.

MR. SPEAKER: 1 have given
enough already.

SHRI JYOTIRMOY BOSU: No, Sir,
It is always given.

He has not said how the bearer
bonds will mop up the rural rich
and how the rural rich will
be touched by the bearer bonds.
It_is a huge sum. The 1971 Reserve
Bank of Indig 10-yarly Debt and In-
vestment Survey shows Rs. 82,000
crores only. The 1981 figure will come
out again. Theg urban black money
converted into the rural agriculture-
orientedq wealth is a flourishing
scheme nowadays. Sir, they are only
beating about the bush and at the
periphery—a drama where 5 rogue
elephant s being tried to be con-
trolled by its tail. How will you
repay after 10 years—you are silent
over that—to those who are buying
black bonds in foreign currency?
How will you tackle the balance
of payments problem at that par-
t'cular year and at that particular
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point of time? Sir, it is a great fra-
ternity, you can even protect black
money owners abroad. Explain why
you have extended it outside the
country. Why is it that you have ex-
tendeq it outside the country? The
laws of the country may not exempt.
Their countries’ own laws may not
exempt. This will make financing
or espionage etc. easier. Why the
penal provisions are not there clear-
lv? The whole operation is done
surreptitiously in a clandestine man-
ner. The Auditor General’s Report
is there and there are many other
things. I would only like to say that
in the earlier fiasco, three schemes
vielded only Rs. 90 crores and the
figure of Rs. 1600 crores given in
1976 is a total fraud by the Minis-
iry's Board of Direct Taxes. The
amount of Rs. 840 ¢crores wag not con-
cealed income, but it was concealed
wealth. Rs, 746 crores was mainly
out of raids, not wvoluntary disclo-
sures. How much of black money,
Mr. Venkataraman, you have allow-
ed the cement, sugar, paper and
edible o0il manufacturers or dealers
fo generate? Mr., Venkataraman,
kindly tell ug one thing that you have
heard the name of National Iearld
Associated Journals Limited. Now,
we have got documentary evidence
fo prove that that National Herald
has, in the books of accounts, got
Rs. 82,67,476 in black money.

In reply to Rajya Sabha Short
Notice Question No. 2 dated 12th of
Marcn 1979, it was also disclosed:

“Miscellaneous receipts to the
fune of Rs. 35.15 lakhs beiween
1974-75 to 1976-77."

Only jn two years' time it was
Rs. 13.15,000. So, a person who is
generator of black money is heading
the Government. A person who lives
on black money possesses black
money. I have got the Annual Report
of the National Herald Associated
Journals Limited which shows how
they got miscellaneous receipts of
Rs. 14,08,000 for the period ending
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31st March 1977. Wonderful system.
Do you know what they do? They
create phony agents all over the
country. In Ranchi their circulation
is 2,000 copies, in Maharashtira, in
ong day there is a circulation of
2,000 copics. Money comes pouring
in and goes info miscellaneous re-
ceipts. Sources have got to be dis-
closed. That is Prime Minister
Indira Gandhi's papcr ang you ex-
pect us to swallow that they want
to curb black money? So, I oppose
this Bill lock, stock and barrel.

MR. SPEAKER: Resolution mov-
ed:

“This House disapproves of the
Special Bearer Bonds (Immunities
and Exemptions) Ordinance, 1981,
(Ordinance No. 1 of 1981) promul-
gateq by the President on the 12th
January, 1981.”

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): 1 beg
to move:

“That the Bill to provide for cer-
tain immunities {gp helders of Special
Bearer Bonds, 1991 and for certain
exemptions from direct taxes in re-
lation to such bonds and for matters
connected Lherewith’ Le taken into
consideration,”

This Bill seeks to replace, with some
minor modificalions of a clarificalory
nature, the Special Bearer Bonds
(Iminunilies and Exemplions) Ordi-
nance, 1981 which was promulgated by
tha President on 12 1-1981,

The circumstances which necssitated
recourse to legislalion by gn Ordin-
ance have been explained in a State-
ment placed on the Table of the House.

SHRI JYOTIRMOY BOSU: I am on
a point of order.

SHR] R. VENKATARAMAN: Let us
share the point of order.

MR. SPEAKER: Order, please,
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AN HON. MEMBER: He js perspir-
ing.

SHRI JYOTIRMOY BOSU: There
are ignorant fellows in tihis House,
Little knowledge is dangerous. They
think they know too much.

SHRI R. VENKATARAMAN: The
very fact that the Bonds were put on
sale on 2nd February, 1981 so as to
realise a significant amount through
their sale before the c lose of the fin-
ancial year provides ample justlifica~
tion for promulgation of the Ordin-
ance. Further any measures for
mopping up black money or dealing
with it in any other manner can he
taken only n a sudden and surprise
move. This surprise elem=-nt could
have been ensured only through an
Ordinance.

I am sure that all gections of the
House will agree wilh me that the
problem of black money has assumed
serious proportions and poses a threut
to the national economy. The causes
for generation and proliferafion of
black moncy are complex and varied.
A comprehensive analysis ol the genc-
sis and growth of black money and
the related problem of tax evasion will
he found in the Report of the Direct
Taxes Enquiry Commiitee referred io
by my friend repeatedly i.e. Wanchoo
Committee Report. It has been argued
that high rates of laxation have prc-
videq a powerful urge for suppress.on
of income and the consequential gene-
ration of black money. Government
have taken note of this aspect and
have come forward with progressive
measures in this diiection. Last year
ihe maximum marginal rale of tax
was brought down from 72 per cent to
€6 per ceni i.e. by ro%uclion of 10 per
cent surcharg®& -Mr. Bosu did not
hear and, therefore, laughed out »f
turn. And this year the surcharge on
companies has been reduced from 7.3
per cenl to 2.5 per cent. At the same
time, we have removed 14 lakh asscs-
secs from the purview of income tax
so that ifie Department can now con-
centrate on bigger cases. Fuither
steps in this direction would depend
cn the response Goveriimient gets from
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the community to the steps which I
have already initiated.

The fact that there is unaccounted
money circulating outside the banking
system is not denied and that it exerls
un healthy pressure on the economy is
also evident. In order to mitigate
these pressures, it would be necessary
to mop up the liquidity in the economy
which is done through open market
borrowings. Goernment floats loans of
variougs kinds or securities from
time to fime and thus reduce
liquidity in the syslem, Varia-
tion in the interest rates is another
device that is often used. In order,
however, to immobilize the unac-
counted money circulating outsiae the
banking system some other measures
are necessary and the scheme of
Bearer Bonds is one such measure,

The suggestion that black money
can be flushed out by granting immu-
nity to the offender is nothing new and
has been tried out at various times in
our country as also g number of other
countries. As early ag in 1951, a
scheme popularly knowpn as ‘Tyagi
Scheme’, was tried out. Under this
scheme, gssessees who made a true
aisclosure o! past concealments and
allowed the Income Tax Department to
verify the same were assured that no
prosecutiong would pe launched against

them and that penalities would be
mitigated.
The next Voluntary Disclosure

Scheme was introduced by the Financ=2
Act, 1965, under which persons could
bring unaccounted money into their
books by paying 60 per cent of the
amount as tax. No questions were
askeq regarding the nature and source
of the income. Another scheme in
troduced in 1965 was what came to oe
known as the ‘Block Scheme'. Under
this scheme, people were gllowed 0
disclose such concealed income which
had not already been detected by the
authorities gnd the persons were given
immunity from imposition of penalty
or prosecution in respect of the dis-
closed amount. Immunity from prose-
cution and exemption from {axation
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was also given in cerlain cases of un-
disclosed income invested in National
Defence Gold Bonds, 1980. The last
voluntary disclosure scheme was in-
troduced in 1875 under which the dis-
closed income wag taxed at gratuated
rates varying from 25 per cent to 60
per cent,

Even in this House, some hon, Mem-
®rg of the Opposition have suggested
that black money holders may be
allowed to invest this money in indus-
trial and housing schemes. This sug-
gestion however, suffers from the
drawback that no penalty would be
levied on the persons holding black
money and further this would accen-
tuate pressures on the prices of scarce
and essential commodities like, steel,
cement, coal, etc. Under the Bearer
Bonds Scheme 5 measure of sacrifice
is being extracted and at the same
time this money will be immobilised
from circulation through unauthorisec
channels in g3 manner detrimenatal to
the interests of the community.

Similapr schemeg of tax amnestirs
have also been offered in several
countrleg from time to time. The

terms offered in such amnesties usu-
ally contain an immunity from pfoee-
cution and penalties and the applica-
tion of a compound or comuosite rate
of tax to amounts of income or assets
not reported in tax returns eariier.
Apari from India, Pakistan and Eri
Lanka it is understood that tax am-
nesties in some form or other have
beer offered in the last 30 years in
some other countries too as, for cx-
ample, France, Malaysia, Argealina,
Israel, Philippines, Indonesia, Brazil
and Ifaly,

These Bondg of the face value of
Rs, 10,000/- have been issued at par
with a maturity period of 10 years.
On maturity, the holders of the bonds
will be entitled to receive Rs. 12000/
for every bond. To enable persons to
subscribe or these bonds, an original
subscriber or the possessor of these
Bonds will not be requiréd to disclose
the source of acquisition of such Bonds,
The meTe fact of being in possession of
the Bonds will not make the possessor
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liable to tax, penalty or prosecution
under the Direct Tax Laws.

May 1 stop here? 1 thought Mr.
Jyotirméy” Bosu is really one of the
persons why is sure of his facts and
always prepareg very well. He put a
Question for Answer on 20th February,
1981 in which he asked about this
very question:

‘“(a) total sale of Special Bearer
Bonds...”

“(b) whelher any restrictions hav:
been imposed by law prohibiting
taking Special Bearer Bondg oufsiic
the country.”

The Answer which 1 have given s
this.

SHRI JYOTIRMOY BOSU: 1 do not
accept that.

SHRI R. VENKATARAMAN: You
saw that and yet you repeated the
argument? I have betler appreciation
of your abilities,

SHRI JYOTIRMOY BOSU: That is
your observation. I woula not like to
counter you because of your age.

SHRI R, VENKATARAMAN: Thank
you. At least you respect somethi'ig
in the world.

The Answer given is:

“In view of the provisions in sec-
tion 19 of the Foreiin Exchange Re-
gulation Aect, 1073, no person can
take the Bonds out ol India exc:pt
with the general or special permis-
sion of the Reserve Bank of India.”

You put guestions bul you never
care to read answers.

SHR; JYOTIRMOY BOSU: 1 did.
Your Bill does nol provide anythingz,
your Special Bearer Bonds Bill cues
not say anything at all

SHRI R, VENKATARAMAN: 1 am
reminded of Goldsmith’s poetry about
‘Village School Master’:

"G'i'owing rich on 40 pounds &L

year, THough vanquisheq will argue
stin‘n

71 Ls—10
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The premium payabl2 on the rc-
demption of the Bonis will be f:ece
from income-tax and the value of the
Bonds will be exempt from walth { x
Transfer of the bonds on resale will
not attract liabilily towards capital
gains tax. Similarly, transfer of the
bonds by way of gift will be free from
gift tax.

I would like to stresg that the Specim
Bearer Bonds Scheme will Le comn-
pletely independent of the Tax System.
No holder of the Bonds will be e titled
to claim any set-off or relief in any
proceeding under the Dire"t Tax Laws
on the ground that he had subscribed
o or otherwise acquired the bonds.
It will not also be possible [or any tax
payer to claim in hig wealth-tax
assessment procexdings that any as el
owned by him has been converted
into bonds.

I want to make it clear that, if «
person hag Rs. 10 lakhs of declared
wealth and if he goes and says thal
he has bought Rs. 5 Jlakhs or Rs. 2
lakhs worth of these Bonds, then he
will still be assessed tp the grigiral
wealth of Rs. 10 lakhs and the fact
that he has bought these Bonds will
not be taken into account. That ig the
meaning of the fact that this will Le
outside the tax system and will n71 be
taken into account for tax purposes.

SHRI JYOTIRMOY BOSU: I have
patiently listened to whatever you
said, Mr. Ventakatraman, bl ne
derogatory. ...

SHRI R. VENKATARAMAN: No;
please cxuce me: that was not what
I meant After all, you must tike
somcthing when you give sy muth

SHRI JYOTIRMOY BOSU: XKinalv
answer this quesfion. When you are
allowing the people residing in foreign
countries, foreign nationals and na-
tionals of Indian origin. to buy these¢
Bonds 1n foreign exchange, bow
do you propos. to reiul.t= {le inflov
and outflow of this?

SHRI R. VENKATARAMAN: I will
expose that ignorance alsp laler oS
and when I come to it.
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SHRI JYOTIRMOY BOSU: Physi-
cally ‘no’; theoretically ‘ves’.

SHR]} R. VENKATARAMAN: I will
come to that. I am not going to leave
any one point unanswered. 1 have
nevey dong it.

SHRI JYOTIRMOY BOSU: Excrl-
lent. T am very glad that you ae
here.

SWAMY
What about

DR. SUBRAMANIAM
{Bombay North Easi):
('=s8ng aircraft?

SHRI R. VENKATARAMAN: You
aic like a leap-frog. You jump from
the subject which wou are dealing
with,

DR. SUBRAMANIAM SWAMY:
Mental agility. I rome from the san.e
part of the country gs you do.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SIIRI
MAGANBHAI BAROT); What a con-
trast!

SHRI R. VENKATARAMAN: Fur-
ther, it will not be possible for any
person to claim in respect of any period
uplo its maturity thal any sum cre-
diteq in his books of account or other-
wise held by him represents the amount
received by him gp the transfer of
these bonds. It will, however be open
to investors {0 bring the money receiv-
ed on redemption of bonds in their
books of account without gitracting any
Ltax liability.

1 would like fo submit that the Spe-
cia] Bearer Bonds Scheme is only one
of the measures which the Govern-
men¢ is taking for dealing with the
evil of black money. You cannot
expect the Government {o disclose all
their schemes.

We expect {o raise about Rs. 1.000
crores from the sale of these Bonds—
Rs, 200 crores in 1980-81 and Rs. 800
crores in 1981-82. Subject to the usual
small marginal error pof estimation in
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all such matlers, we have no doubt
that this amount will materialise. I
would like to remind the House that,
under the Volunlacy Disclosu.e
Scheme implemented in 1975-76, akout
Rs. 700 crores of undistlosed income
was declared for purposes of taxation
under the scheme.

SHRI JYOTIRMOY BOSU: What
was the PAC Report under ihe chair-
manship of Mr. Narasimha Rao?

SHRI CHITTA BASU (Barasat):
What about the PAC Report?

SHRI R. VENKATARAMAN: You do
not understand. ...

SHRI JYOTIRMOY BOSU: That
was g hoax.

SHRI R. VENKATARAMAN: Please
hear me fully. Under the Voluntary
Disclosure Scheme which was imple-
mented in 1957-76, the amount dis-
viosed was about Rs. 700 crores; T did
not say that the tax realised was
Rs. 700 crores. What is this? You
do not hear me even! I am very carc-
ful ahout my words Mr. Jyolirmoy
Bosu,

SHRI JYOTIRMOY BOSU: M. Ven-
katraman, Rs. 74f crores were mainly
out of raids and not out of Voluniary
Disclosure Scheme. If you read the
Comptroller & Audifor General's Re-
port on this, you +/ill see this. If you
read the PAC's Report under the
chairmanship of Mr, Narasimha Ran,
your colleague in the Cabinet, and with
members like Mr. Vasant Sathe, vou
will see this. Yoy think that you
knoy, everything and that the gthers
do not{ khow anything. I am very
SOrry.

SHR] R. VENKATARAMAN: That
now buy for Rs. 1,000 crores, That is
There is g difference hetween ‘amount
disclsed and ‘tax realised. I have
said that the amount disclosed is
Rs. 700 crores, and if they had disclos-
ed Rs. 700 crores at that time, they can
now buy for Rs. 1,000 crores. That is
my point.
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SHRI JYOTIRMOY BOSU: Again
you are misleading the House. I{ was
out of raids to a great extent.

SHRI R. VENKATARAMAN: That is
all right, I will proceed. I can never
salisfy Mr. Jyotirmoy Bosu.

MR. SPEAKER: Do not iry.

SHRI JYOTIRMOY BOSU: 1 did not
tell, Mr, Barot, about Free Press jour-
nal. Why are you getting agitateo?

SHRI MAGANBHAI BAROT: Don't
worry. Don't fhr:aten.

SHRI JYOTIRMOY BOSU: Whe ¢ is
the threat?

SHRI R. VENKATARAMAN: The
anticipated mobilisation of Rs. 1,000
crores from these Bonds hag enabled
me to maintain developmental outlays
at a reasonable level without having
to resort to additional taxation of con-
sumer goods or larger deficilt financ-
ing.

Either of these ourses—larser laxa-
tion or deficit financing—would hHave
hurt the middle and poorer sections of
the society apart from defeating our
ceniral objective of promoting econo-
mic growih with stability. In consi-
dering the present Bill, I would hke
1o request the House 1o keep this peis-
pective in view,

The low rate of return on the bonds
ensures that a sacrifice is made by the
purchaser. Discounted even at the
relatively low rate of 7 per cent per
annum, the present value of Rs. 12,000
recaivable after ten ycurs would Le only
Rs. 6100. Therefore, a person put-
chasing the bonds is actually parling
with Rs. 3,900. If regard is had to the
fact that in trading and other activities
in which black money is generally
deployed, the return is gar higher
than 7 per cent, it will be appreciated
that we are in fact realising what
amounts to gn effective rate of tax on
evaded income which is not altogether
unreasonable. Now, if I buy Bonds
for Rs. 10,000, actually what they will
get at the rate of 7 per cent will only
be that on Rs. 6,100, they will get
Rs, 12,000. Therefore, I said that I
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have really collected indiiecdy from
that person Rs. 3900 by way of tax.

The scheme has been crilicised in
ferms of equity. But the question of
equity hag tg be viewed from a wider
angle. Ipn a situation where Ulack
money poses a grave threat to national
economy, any measure which serves to
abridge the scope for ils harmlul
deployment musi be considered Lene-
ficaal to the community as a whole.
To the extenl il helps the Governmcnt
in filling ihe gap belween its revenue
«nd inescapable expendilure, the
scheme obviates the need for further
taxation and deficit finanting which
will hit the econonucaily weaker sec-
tions of the society. Equity has,
therefore, to be viewed from the angle
of net social gain,

So far as the honesl tax-paye. is
concerned, I aon't think that any Gov-
ernment have done as much as [ have
done in the last {wn Pudge!s that I
have presented. Reduclion 1 the
rales of income tax from the levels
of 1979-80, enhancement of exemp‘ion
limit, larger jncenfives for savings and
raising of the limits of standard deduc-
tion—these are some of the measures
which highlight our tonrern fnr the
honest tax-payer. It shall also be my
endeavour tp minimise the inconven-
ience to the honest lax-payer through
simplification of the tax laws.

The only other valid point which
requires gnswer in the half an-hour
speech of Mr. Jyotirmoy Bosu is: how
will you repay the foreign subscriLers?
If he has read the Bill, he will note
that we are repaying only in rupees
and we are not bound to repay in
foreign exchange. Therefore, the
auestion does not arise.

Sir, 1 hope therefore the Bill will
receive the support of all seclions of
the House as representing a realislic
ond imaginative measure for mobilis-
ing resources for economic develop-
ment and rendering innocuous a part
at least of the black money which is
now being utilised for socially harm-
ful purposes.
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Sir, I move.

MR. SPEAKER: Motion moved:

That the Bill to provide for certain
immunities to holders of Special
Bearer Bonds, 1991 and for certain
exemptions from direct taxes in re
lation to such bonds and for matters
connected therewith, be taken into
consjaeration.”

SHRI T. R. SHAMANNA (Banglore
South): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th April, 1981.”
(1)

MR. SPEAKER: Now, Mr. Ram
Jethmalani,

SHRI RAM JETHMALANI (Bom-
bay North West): My friend, Mr.
Bosu suggested an alternative defini-
tion for the Special Bearer Bonds,
1991 which the Government proposes
to issue. 1 have been wondering
whether the suggested alternative
itself is adequate.

Mr. Venkataraman, the Finance
Minishter, for whom I have great
respect ig @ very honest and good
man.

MR. SPFEAKER: Before you pro-
ceed further, I would request the hon.
Members to be brief.

SHRI RAM JETHMALANI: Can
you tell me as to how much time you
propose to give?

(Interruptions).

SHRI JYOTIRMOY BOSU: 1t was
decided in the Business Advisory
Committee that we shall give a
minimum of five hours for the Bearer
Bonds Bill? But because yasu made
room for the Gujarat debate, with
great anxiety we said that we will
stop at 4 p.m.

MR. SPEAKER: We gid it last
night but you circumvented it other-
wice ... (Interruptions). Now, there
can be a way out. After the debate,
we can sit for one hour. Yesterday
we agreed because the House was
consuming time in that. We can
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accommodate everybody. Doan*
worry. We will take five hours, You
will be having dinner here. Don't
Worry.

SHRI RAM JETHMALANI: I take
it you are gerious.

AN HON. MEMBER:
assurance?

Is that an

= T e @A ()
T I8 § are T @sgg |

MR. SPEAKER: I have been
assured. On behalf of the Minjster,
I am conveying the assurance to hon.
Members. Everything is taken care
of.

SHRI RAM JETHMALANI: 1 have
just said that the Finance Minister
wag an honest and a good gentleman,
(Interruptions) I suggest that con-
sistent with the honesty which he has
always displayed the definition of the
Special Bearer Bond in the Bill must
be substituted by another definition
which I very respectfully suggest and
commengd for his consideration,

“The Special Bearer Bond is a
document evidencing the indissolu-
ble relationship of special affection
common enterprise and remunera-
tive cooperation that has existed
and will continue to exist between
the tribe of highbrachet tax
dodgers, high-powered foreign ex-
change racketeers, international
smugglers and trajned practitioners
of graft gnd corruption on the one
hand ang successive Congress Gov-
ernments om the other.”

Sir, in this conditioa which I recom-
mend and commend  heartily there
are some key elements—one is the
woncept of indissoluble relationshjp
and the other is the tribe that we
have deseribed; the thirg js the pur-
poses of the successive deals that have
been struck between the Government
and this tribe.

Sir. in this country, we rarely blame
our own faults we have developed the
habit to blame our destiny and, in
tune with this habit, this national
habit. Mr. Venkataraman or Mrs.
Gandhi's Government has adopt-
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ed the technique that whatever be
the misfortune of the country it is a
misfortune brought about by the pre-
vious Janata Government. But, Sjr,
fortunately so far back as generation,
existence or circulation of Dblack
money is concerned, even this Gov-
ernment which has very scant regard
for truth and history has not becen
able to blame the Janata Government
as the source.

Sir, it is worth recalling that even
as far back as 1946, black money was
detected to be in circulation in this
country and the volume of that
money at that time was estimated 1o
be Rs. 48 crores. But, Sir, alter the
Congress Government came 1nto
power In 1951 they started with the
first wvoluntary disclosure scheme.
Here, I have a bone to pick up with
Mr. Venkataraman, He said that he
would use four methods of dealing
with these people—samae, dama, bhed
and danda. I went to ask the hon.
Minister in which order he would use
these methods—right from the top to
botton or from the bottom to the top.
Sama means persuasion. Has he
triedthis? Bhed means creating dis-
sention by diplomacy among the
ranks. Has he ever tried the method
-—danda, that is, punishment. I would
deal with the methods of which he
talks so glibly. (Interruptions).

SHRI R. VENKATARAMAN: The
last two are kept in reserve—bhed
and danda.

SHRI RAM JETHMALANI: What
about the third?

SHRI R. VENKATARAMAN: Sama,
Dama, Bhed and Danda—third and
fourth are reserved.

SHRI RAM JETHMALANI: Out
of the four which one you have tried
so far. I want to suggest that the
law of this country permits only one
method and one method alone and
that method is the method of investi-
gation, trial and punishment and con-
dign punjshment at that. Methog of
‘Danda’ i the only one known to law.
Mr. Venkataraman with his usual
honesty has made an admission that
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so far as law enforcement machinery
is concerned, law has mnever been
enforced against this tribe of peop'e
and the only methoq they have adopt-
ed from the very beginn.ng of the
Congress governments is to try 1ihe
method of ‘Dama’ The first scheine
of voluntary disclosure came m 1951,
Voluntary disclosure schemes have
been acknowledged by all expeiis
including the appointed authorities and
investigation commission not to be a
method of solving this problem, Sir,
a Voluntary Disclosers Scheme is a
venerea) disease of the economic body
and the Congressmen have time and
again opted for this and the and the
disease has flourished and grown,

Sir, the Public Accounts Commitice
of 1978-79— 1 believe either Mr.
Stephen or Mr. Venkataraman should
be at least associated with this docu-
ment on page 157 says:

“th_ Committee do not think that,
in theiy effort to raise adequate
resources for developmental pur-
poses, Government are justifind in
creating 5 situation where partly,
as a result of excessive rates of
taxation large amounts of un-
accounted money are found floating
and the entire economic atmosphere
gets vitiated and in the process tha
growth in the rate of collection of
Direct Taxes is adversely affected.”
The Committee had also expressed
the feeling that the present system
of levy of taxes was “onrous and
complicated” and that the collection
of taxes hag not been efficient.
Otherwise there would, the Com-=-
mittee had pointed out, be no need
to introduce Voluntary Disclosure
Schemes.”

Therefore, Sir, I thought that instead
of adopting this kind of illegitimate
remedy. Government should have
tighteneq its enforcement machinery,
should have made its officers a little
more honest, should have prevented
the coming into force and introduction
of these voluntary disclosure schemes.

Then, Sir, at page 159 Committe®
very forthrightly sad:
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«_ .. .the three Voluntary Dis-
clasure Schemes put together was
a more Rs. 267 crores. Total tax
yield thereon was stated to be
Rs. 61.28 crores....Committee had
strongly opposed the idea of the
introduction of any general scheme
of dijsclosure of concealeg income
“either now op in the future”
because they were convinced that
“any more disclosure schemes would
not only fail to achieve the intended
purpose of unearthing black money
but woulg have deleterious effect
on the level of compliance among
the tax paying public and on the
morale of the adminjstration.
Government decided to accept this
recommendation.”

Before these Committees the Govern-
ment itself gave evidence that what
has beep disclosed is only a tip of the
iceberg and, therefore, you see that
from 46 crores which was the estimat-
ed amount ijn 1946, the amount has
now become enormous and this
Scheme expects only Rs. 800 croves
to be unearthed. It is still supposed
to be a tip of the iceberg. Thousands
of crores of black-money are in cir-
culation in this country and there
have peen four voluntary disclosure
schemes so far and this is the fifth
voluntary disclosure scheme which has
been brought in. Therefore, am 1 or
am I not justified in complaining that
instead of effectively eliminating this
menace and prosecuting and punish-
ing people you have all the time
indulged in paying them ‘Dama' and
you have been’ paying them ‘Dama’
since 1951. And you are giving them
Dana. You are being asked now in
the year 1981 after 30 years of ex-
periencing, what this Dana has
achieved. Therefore, Sir, my first
submission js this, that you must trace
the source of this black money, The
sourees of black money are described
in the definition. You must try to
deal with these persons and unless
you deal with these persons you are
not going to achjeve any purpose at
all. T saild that this is a case of
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special solicitude towards this tribe,
1s it not a case ol special solicitude
for thjs tribe? Take one example.
Look at things from the point of view
of a person who has worked himself
to death. 9 person has worked from
merning to night; he has burnt the
midnight oil, the midnight lamp.
After getting hard-earned money he
has gone and paid the Government
70 to 80 per cent

Louk al it from that point of vicw,
from the point of view of that man.
Why docs he not say ‘I have been a
fool all my life; T am a complete fool.
Now I must stop foolery hercafter
and 1 must now look forward Lo the
next Disclosure Scheme; during {hat
time I am going to eain tonnes of
money. I have only to earn the
special solicitude which is forthcoming
from the Fjnance Minister and this
Government, Should [ not do this?
So, this scheme is not only going to
have the negative cffect of not pro-
ducing the money which my learned
friend thinks it will produce, but it
will have the contrary effect that
honest tax-payers hereafter will not
pay the money which they otherwise
would have paid. Therefore, Sir, this
unholy conspiracy must come to an
end. And when 1t comes to an end
yvou will realise that your economy
is beginning to improve.

Lastly 1 want to put one question
for reply from the hon. Minjster. The
previous Voluntary Disclosure
Schemes produced little. Three
schemes upto 1971 produced only
about 200 crores. The 1975 scheme
was during the clourse of the emer-
gency. Along with inducement there
wag the element of intimidation as
well from that great city of Bombay
you secured only about 2.75 crores
and Sir, it was a damp squib, a
mouniajn in labour, giving birth o a
mouse. And I want to ask with this
previous experience how did the
Finance Ministe;y arrive at the con-
clusion that this scheme now is going
to produce Rs. 800 crores and reduce
the budgetary deficit? Thjs estimate
means two things. There are two
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inferences. Sir, I will stop with this.
The first inference is that it is a
guesswork; he is living in a fool’s
paradise and wants to make himself
happy in the thought that Rs. 800
croreg is going to come from some-
where. But, Sir, I believe that Mr.
Venkataraman is too wise {o live in
a fool’s paradise; T have much greated
respect for him. I believe, Sir, that
this Rs. 800 crores is a figure arrived
at after striking a deal with known
and identifiable holders of black
money and they know how much
money s available and those persons
alone are going to purchase and buy
these bearer bonds. This is conclusive
circumstantial evidence, in the light of
previous experience. This is only
to benefit your friends, your patrons,
your election supporters, all those
people connected with you and who
have black money. Now they will
come forward and produce this
Rs. 800 crore. The Government will
now become a custodian of black
money. Now the Government will be
in the employ of these smugglers and
racketeers; it will hold their money
and alsu pay them some reward at
the end of ten years. The bond I
spoke of will remain indissoluble as
it has renined indissoluble since 1951
and you have made it sure that it
will last for the next two Elections.

SHRI ARIF MOHAMMAD KHAN
(Kanpur): I rise to support the
Special Bearer Bonds (Immunaties and
Exemptions) Bill, 1981, But before I
deal with my points, I would like to
thank you for giving me the oppor-
tunity of hearing two distinguished
speakers. One wused the word
‘wretched’. Mr. Jyotirmoy Bosu used
that word. After hearing these two
distinguished speakers I was wonder-
ing about one thing, judging things
from their performance. Mr. Jethma-
lani was himself part of a Govern-
ment for nearly three years. Mr.
Jyotirmoy Bosu, has his Government
in West Bengal today also,
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Judging from their performance,
one can come to the conclusion that
politics in India is not too bad a pro-
fession. If they win, jt has many re-
wards and if they lose they can
always assume this holier than thou
attitude, start giving sermons, enginecer
agitations and indulge in the game
of de-stabilisation. As I said in the
beginning, I do not wish to emphasise
the reasons for this. (Interruplion}.
The reasons are very obvious. The
circulation of black money is im
langerous proportions, This is an
accepted fact. Many questions are
asked in every session of Parliament.
The Government is criticised on this
account anq this is also a fact that
though this huge amount is in ecircula-
tion, we do not have any evidence of
it. Since thjs is the situation, che
black money like the proverbial sword
of Damocles is hanging over the
nations economy. I think that the
situation demanded some special
efforts and I congratulate the Finance
Minister on coming out with this
scheme. Sir, I think it is very reali-
stic because we cannot take anostrich-
like approach and refuse to fact reali-
ties. As I said earljer, the reasons
are very obvious, The objectives:
have also been statedq in the State-
ment of Objects and Reasons. The
objects are to control the liquidity of
the economy, curb prices, curb infla=
tion and mopeup black-money for pro-
ductive purposes.

After going through the objects and
Reasons of this Scheme, I do not find
that there is any scope for any valid
ground to oppose this scheme. In
this connection, I would like to quote
here the famous words of Thomas
Jefferson:

“If no action is to be deemed
virtuous since malice can imagire
a sinister motive for it, then there
never was a virtuous action”.

I welcome this scheme and as the
hon. Finance Minister, himself had
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said, this is a necessary evil. Unfor-
tunately the situation demanded that
some such tvpe of action should be
taken by the Government. This
. me 15 being criticised on moral
grounds, on cthical grounds and on
various other grounds by the pecople
who have no mo. ls themselves. I
may “lso tend to agree that there may
not bc much moral virtue in *his
schem» since like any other plan of
amnesly, it suffers fiom inequity. it
may be described as a concession 10
blackmarketeers, it ean be described
as a surrender to black-markcteers.
They can say it is a gift Lo the tax
evaders. But in a larger perspective,
when the overall well-being of {he
economy is considered, can anyone
deny the fact that the prevailing
<ituation demands gome  hitherto
untried and extraordjnary special
effort of the hon. Finance Minster
for which he descrves congratula-
tions?

I am sure that the objects which
he has outlined are for reducing the
magnilude of the finances flowing to
the parallel economy, to mop up the
black money for the productive pur-
poses and to curb the inflation At
ths introduction stage, the hon. Minis-
ter referred to sama, dana, bheda and
danda. Shri Ram Jethmalani also
referred to that ip his speech. If the
hon. Finance Minister uses the carrot
and the stick with discretion, I am
sure, it will definitely yield the
desired results. It is not only the
carrot, but the stick is also needed.
It should be possible for the Govern-
ment to ferret out the large chunks
of black money through this scheme.

In this connection, I would jike to
draw the attention of the House to a
letter which has anppeareq in the
Enonomic Times af 18th February,
1981, in which it has been pointed oul
that the Bearer Bonds are nut freely
available in Calcutta. People are
going to purchase ti~ B-arer BRonds
but specially in Calcuita these are not
frecly available. This is not my in-
sinuation, put this is ¢s per the letter
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which has appeared in the Economic
Times of 18th February. I would
like the Finance Minister to ensure
that the forces which are out to
subvert this scheme and creale de-
stabilization do nol succeed in their
design. No must also ensure that
these forces do not cnter into a con-
spiracy with a small section of public
officers, otherwise why in Caleuita
alone, are the Bcearer Bonds not
avajlable? It must be ensured that
people who want to cooperate and are
ready to buy these Bearer Bonds are
able to purchase these frecly.

SHRI SOMNATH CHATIERJEE
(Jadavpur): Is it the reason why
they want to topple the West Bengal
Government? ....(Interruptions),

SHRI R. VENKATARAMAN: [
thought, they will be very cager about
this because Ashok Mitra wants a
shate in it,

SHRI ARIF MOHAMMAD KHAN:
It was said at the introduction stage
and I heard today again Shri Jyolir-
moy Bosu suggesting demonetjmation.
I am glad that the Finance Minister
has not yruleqg oul the possibilily of it,
but 1 agree that today the situation
does not call for it. This extraordi-
nary device should be reserved for
extraordinary times. This suggestion,
if accepted, would disrupt the economy
for months and that is precisely the
purpose and object of Shri Jyotirmoy
Bosu in suggesting demonetization.
We must control the foreces whose aim
is not to curb the inflation or check
thjs blackmoney but whose purpose
is only 1o create disruption.... (/nt-
erryptions) and de-stabilisation also, if
I may say so.

The objectives, the merits and the
reasons concerning this scheme are
very obvious and I need pot emphasise
them in detail, but I would only like
to make certain suggestions. In the
first place, the Government should
ster up pressure on the big black
money barons with 5 series of puni-
tive measures to compel them to avail
themselves of the immunities offered
by this scheme. They should intensify
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incometax raids. The hoarded stock
of scarce commodities must be seized,
the known blackmarketeers and
hoarders must be detained under laws
which we have recently enacted 1o
deal with them, and strick vigilance
must be observed on banking opera-
tions to -~ontain Benami transactions.
Sir, T am saying it because news is
appealing that in some States the
grain merchants are competing with
the FFood Corporation of Indja in
stovking joodg»ains, specially wheat
and pulses, and storing them at
strotegic points with the intention of
releasing them after creating artificjal
scarcity. Surely the Government
must have got complaints that in many
warehouses the-e hoarders have
cornered grains in the name of small
fatmers. So, Government should give
necessary nstructions to the officials
to dJdeal with the situation.,

Sczeondly banks, Benam,; transac-
twn is somcething of which, after the
bearer bonds, people ate trying to
talie advantage. Governmeni must
afso talie note of these complaints
that some unscrupulous cmployvees of
even nationaliseq banks gre helping
big money-lenders and tax consul-
taals to conduct Benami transactions
on pehalf of their tax-evading clients.
Sir, 1T would also urge the Govern=-
ment 1o tighten supervision of such
dubious banking operations and ex-
ercise grcater check on import-export
trade and forcign exchange thransac-
tions.

Sir, the Revenue Intelligence
Enforcement Directorate ang othes
Government agencies should also be
asked to keep a close eye on how the
promoters of new industry are obtain-
ing big loans from public financial
institutions and makiag these enter-
prises generate black money even
before going into production. I think
this is an effective exercise to mop
up black money, put we should also
make cflorts to check it at the stage
of pganeration and seeé that it jg =ot
accurmnulated. There are many in-
stances where in the company floated
by big houses, they make one unit
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sick. The same management them
floats another company and secures
loans from some public institutions and
again indulges in corrupt practices.
I would suggest that if necessary the
law must be ameénded and the names
of such defaulters must be published
and there must be a legal check on
their getting further assistance from
public financial institutions because
these private limited companies have
a sort of ingenuous device for obtain-
ing individual profit with out indivi-
dual responsibilijty.

I am surc that these steps will have
a salutary effect and will be able to
prevent  black  money  generation,
especially  when this Government
under the dynamic leadership of Smt.
Gandhi is determined and is doing its
hest to get rid or the atmosphere of
stagnation and the scarcity created by
thiee preceding years of gold auctions
and drift in national banks,

Finally T would submit that
this lax cxasioa leads 1o the
menance of blackmonev. 1 am
sure that this is not the only
and final step in the armoury of the
Finance Mumster for fighting the me-
nace of black mone:. I am sure he
will eonsider other proposals also pro-
posals which can help tackle the
generation and accumulation of black
money, besideg checking and control-
ling 1t. T would like to congratulate
him on coupling this special Bearer
Bond with his budget proposals for
revising the direct tax rate, I would
urge him to give it more thought and
come out with certain other measures.
As I saig earlier carrol and stick Soth
are needed to deal with tax evaders
and black money barons.

I support this Bill in the strong be-
licf that this Goverament will succeed
in checking and mopping up black
money, and will also come out with
other measureg to check the genera-
tion and accumulation of  black
money. Thank you very much,

MR. DEPUTY-SPEAKER: Now
Dr, Subramaniam Swamy, Your parly
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has been allotted very little lime. I
doa’t want to mention the time,

DR, SUBRAMANIAM SWAMY
(Bombay North East): Sir, with you
in the Chair, T expect always gene-
rosity.

Here is a photostat copy of the
Bond Certificate—a black bond in a
white paper. I am not reqguired,
under the law, to disclose the source
of this, And it is made out in a form
as if it will be framed in a glass and
hung in the drawing room of Mr.
Veakataraman,

Mr, Jethmalani and the speaker
earlier. Mr, Jyotirmoy Bosu have
made mince-meat of most of the argu-
ments put out by the Finance Minis-
ter, So, it is going to be much ecasier
for me to continue the mincemeating
process. I agree with the Finance
Miaister that black money ig a serious
problem. It is there not only in this
country; but J would say that even
countries like Russia and China are
today having problems of Dblack
money, The Chinese themselves have
published in the Beijing Review that
they are having problems of black
money. So are the Russian. Anybody
knows it. There is no country in the
world which does not have the black
money problem, The real question is
how to tackle it. This is the fourth
attempt. The previous three attempts
have been failures, by all independent
accounts. Not only that, We consider
them amoral and infructuous,

What we fing by axamining the
names ig that those who disclosed in
1951, also disclosed in 1965,
and also in 1975. The purpose
of the voluntary disclosure scheme is;
once you disclose, you are not going
to do it again. That is the implication.
But here, we find that Ganga Saan
has been administered three times;
and 1 am sure in the Special
Brearer Bonds also, the same people
are going to be involved,

He talked about amnesty, It is
wrong Amnesty is given once. It
cannot be given over ang over again.
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And that is the key part of it, That
i why the Public Accounts Com-
mittee said that this should never
be resorted to again,

The Finance Minister has  intro-
duced a new terminology into the
profession of economics. We know
that when we discuss Indian economy,
we always talk about poverty line:
people living below the poverty line,
Now I find in the class room there
is a new terminology, People living
below the poverty line, and people
living above the Bearer Bong line.
And so—of course, all the people who
are above the Bearer Bond ling are
absent today I would nol say too
much about that part of the socicly.
Our society has been divided into
three parts: those above Bearer Bond
line, those below the poverty line, and
those who have been squeezed every
day by the Finance Minister in
between: and that is the poor middle
class.

SHRI JYOTIRMOY BOSU: He
belongs to the Youth Congress....
(Interruptions)

DR. SUBRAMANIAM SWAMY:
Therefore, what is the provocation
for this? What brought it about? Who
suggested it to vou? Why this excite-
ment? Why this hurry? And by your
own admission, since February 2nd
upto now how many crores of rupees
have you collected? Rs. 50 crores, of
which Rs. 35 crores are from Delhi
alone. The city of Bombay is totally
obvious that there is something like
this. It may be Rs, 65 crores, but it
is not going to be near Rs. 200 crores
by the end of this month, nor is it
going to be an exira Rs, 800 crores
after the beginning of thig financial
vear. So, whal is the provocation? He
was in such a hurry, I want to know
how it is possible that people will
buy this ridiculous thing when ‘he
probability of detection is so small.

1 did a scientific analysis and calcu-
lation using the probability theory
which unfortunately our Finance
Minister does not know because he
is educated in the Keynesian economy
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which ig of graphs and verbal prose,
whereas I am a mathematical econo-
mist who has been trained in the
modern method of the probability
theory and so on. (Interruptions)
According to the probability theory,
unless the probability of detection is
over 75 per cent, noboedy would buy
the bearer bonds unless he has some
ulterior motive; the ulterior moliive
being that these people have got his
name in advance and tell him, *“Buy
so many bearer bonds and put 10 per
cent in my pocket”, 1 do not know if
this is the approach, a threatening
approach, “cither you pay or there
will be a raid on your house”; But if
it is purcly a voluntary approach,
this can never succeeq because the
probability of detection in India to-
day is nol even 10 per cent, How many
blackmoney people today are afraid
that they will be caught? There are
none, I know Bombay. Bombay isa
great Capital for many things includ-
ing generation of blackmoney, I am
not doubting it, In fact, it is much
better than Calcutta. Calcutta is a
black hole; there is mothing much
there, (Interruptions) I do not blame
Calcutta for it alone, but, nevertheless,
the fact of the matter is that there
the probability of detection to day is
s0 low that no one is going to crop
up unless there is something behind
it, I would like to know, first of all,
what provoked him. We must have an
idea how much blackmoney there is
in the country,

Now the United States is also having
the problem of blackmoney, So, their
Parliament unlike pur Parliament has
brought out an excellent publication
called “The Underground Economy
after the hearing before the Joint
Economic Commitlee of the Congress
of the United States, not your Con-
gress. (Interruptions) Some pecple are
new; they may not know the differ-
ence between your Congress and the

Special Bearer PHALGUNA 27, 1902 (SAKA) Bonds (Immunities 310

etc.) Ord. & Bill

Congress there, This report dated 15th
November is an excellent report which
1 urge the Finance Minister to read,
not the Change in Economy of 1930
but the publication, which will give
you a precise method for calculating
blackmoney, If you use that method
in relation to the Indian economy, it
turng out that there is Rs, 18,006
crores of blackmoney in this economy,
The Finance Minister is quite con-
tent with taking out Rs. 1000 crorcs
and that too on paper. He has mot
got more than Rs. 60 crores, So,
where is the provocation? Therefore,
what is the basis?

Thig is a wonderful piece that they
have circulated. The reasong given for
immediate legislation in the State-
ment of Objects and Reasons are: the
budgetary deficit the need tn im-
prove the Government's financial po-
sition and canalising money into pro-
ductive purposes, T am concluding, 1
know you are looking very impatient,

MR. DEPUTY SPEAKER: I will
give you some time,

DR. SUBRAMANIAM SWAMY: 1
will remember it when I become the
Deputy Speaker next (Interruptions)
If this is the objective, I would say,
this shows complete bankruptey; this
is total financial prostitution, Is this
the method to improve the financial
position of the Government? Is {his
the method to reduce the budget de-
ficit? Can anybody say that with a
straight face, specially a religious
minded person like him  (Interrup-
tions) An Ayyangar Brahim on iop
or that! (Tnterruptions)

MR, DEPUTY SPEAKER: He has
nel gaid that.

SHRI JYOTIRMOY BOSU: 1t
should not be said. (Interruptions)

DR. SUBRAMANIAM SWAMY:
Mr. Arun Shourie has written an ox-
cellent article iy the Indian Express
about the CIA angd KGB. I do not
know why he has not been gliving a
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certificate to the KGB, not a bond
certificate, but a general certificale
that they are not indulging in it. I
do not know;, maybe a new party
policy, but the fact of the matter is
that both of them are likely to purchase
a huge quantity; that is what he
says. He ig a reputed economist. He
is a very kaowledgeable person, he
has been writing in a good newspaper
like the Indian Express. Therefore,
the Finance Minister must come for-
ward and assure this House that
there is no danger of foreigners get-
tiag hold of this.. Therefore, I con-
clude by saying that there arc many
better wayg of obtaining black money
without this financial prostitution
and open admission of bankruptcy.
So, I clearly am not in favour of
demonetsation. I wag not even in
favour of demonetisation of the
thousand rupee notes. That took
place during the Janata rule. But, un-
fortunately one member of Mr. Jeth-
malani's party came running to
Finance saying that there wag a cer-
tain lady in the then Opposition ~ho
wag salting away huge amounts of
money in thousand rupee notes in
Nepal and therefore, it was done.
Nor am I in favour of demonetisation
of hundred rupee notes, That will
create chaos in the country. What I
am in favour of is, honestly, First of
all, tax reform. Every time you lower
the tax the revenue hag gone up. 1t
is an important thing. It never hap-
pens in any other country. It is only
in thig country that every time you
lower the taxes the revenue goes up.
You read the Chokshi Committee Re-
port, not Keynesian economics, You
read the Chokshi Committee Report
or the Wadilal Dagli Committee on
licences and subsides. And most of
all, the legitimisers of black money
are our political parties during the
time of elections., Let him remove the
ban on company donations to political
parties. Let ug find out which com-
pany is giving how much money to
which political party. You will be
surprised that the country’s capita-
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ties like his, but also to other par-
ties also, and all of them are taking
I am telling this, I know that for a
fact, It is a pious non-sense. How
much money have the capitalists
given to his party? I know that com-
panies give donations. Ang that is
why I sav, ‘Remove the ban.’ Let the
money given by companies to political
parties be published. Let ug find out
who ig giving. (Interruptions)

SHRI JYOTIRMOY BOSU: Will
that prevent anybody?

DR. SUBRAMANIAM SWAMY: At
least, we will know where you stand.

Therefore, that is the way, We poli-
tical parties, put pressure on them.
Remove that. Remove the anomalies
in the tax system, This quibbling will
disappear. This is a wrong approach;
not by these quibbling ways, This i3
a wrong approach. This is an open
admission of bankruptcy and there=
fore, I totally opposc this Bearer
Bonds Scheme of the Government.

(Interruptions)

MR. DEPUTY-SPEAKER: Shri R.
L, Bhatia.

MR. DEPUTY-SPEAKER: Shri
Shiv Kumar Singh. (Interruptions)

AN HON. MEMBER: I wanted to
show how popular it is  (Interrup-
tions),

SHR] JYOTIRMOY BOSU: I have
sought to find out. (Interruptions)
We parted company, That is all now
there. (Interruptions)

SHRI RAM JETHAMALANI: It
has found its last resting place.

st few wwc Peg st (W)
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SHRI SOMNATH <CHATTERJEE
(Jadavpur): Mr. Depuly-Spedaker, Sir,
so far as this Bill s concerned, we have
heard the hon. Finance Minister justi-
Iying this measure as necessary in the
context of the budgetary defiait. Sur,
he said that to avoid imposing fresh
taxation on the common people it was
thought necessary that some black
money that is openly circulating n this
country be brought into the coffers ol
the Government. It i1s not so much for
the purpose of contlaining ianfiation in
this country nor for the purpose of
bringing to book the vilest perpetrators
of economic crimes in this couniry.
this Government knows that a huge
amount of black money is circulating
which is owned, self-confessed and
within the knowledge of modern econo-
mists, as Dr. Subramaniam Swamy
says. But his views are so distorted
and he is congenitically so anti-people
s0 far as left parties are concerned. He
cannot see things in the proper per-
spective.

THE DEPUTY MINISTER IN THE
MINISTER OF FINANCE (SHRI
MAGANBHAI BAROT): What 3 com-
pliment to hig own colleague! (Inter-
ruptions).
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SHRI SOMNATH CHATTERJEE: He
for whom it is meant does nol object.

Why do you object?

The position is this. He says that
it is Rs. 18000 crores. NolLody knows.
Mr. Jyotirmoy Bosu says that it is
Rs. 30,000 crores. The Muinister ought
io have bhetler information. If they
are candid enough they should share
that with us.

SHRI JYOTIRMOY BOSU. 1 will i eat
the Finance Minister’s point on the
customs and taking it out. (Interrup-
tions).

SHRI SOMNATH CHATTERJEL: Let
us take it that we do not have presonal
knowledge aboul the guantum,

SHRI MAGANBIIAI BAROT: 1 do
not know as much ahout black money
as my friend knows. (Interruptions)

SHRI SOMNATH CHATTEJEE: They
do not know the gquantum of il. They
know, how much they 7et. The position
is that even i/ we ioke the lowest
figure—Dr. Swamy was, it seemns 1o
me, doing some soit of tight rope
walking today—of Rs. 18,000 crores,
what I am objecting to is that you
evolve a scheme with the object of
geHing nol even a pittance of it. Rs.
1000 crores in two years—I mean in
the rest of this year and next year-
you expect to get with what object?
And what impact will it have on the
parallel economy in this country? Our
young friend here—he was making a
gallant agttempt to support a bad cause,
doing a difficuli job—after the initial
hesitant support which he gave to ths
Bill, also felt that certain basic actions
should be taken to stop this menace.
Do you not know who are the persons
from whom who vou are expecting this
money? Do you ndt know who are
the persons who have kept their taxes
outstanding? Is it believeable in this
country that taxes cannot be realised
from those monopolists, big business
houses like Tatas and Birlas—the lists
are almost ceremoniously given to us
every year because questions are put—
who have got crores of rupees worth
of a@ssets which are known and un-
known? Can this Government mnot
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even realise the assessed tax forgelting
the black money? What is the oustand-
ing income-tax and wealth tax? We
would like to know that from this
Government. Out of that, can they not
realise this, that they must take re
course 1o this pernicioas scheme to meet
their budget deficit and pat them-
selves on their h»ack that they have
evolved a scheme by which they have

avoided new taxes on the common
people?
I was astounded when the hon.

Minister, Shri Venkataraman, for whom
I have the highest regard, as all of
us have, said that this is a measure of
sacrifice. This is the attitude of Gov-
crnment of India to black money
holders, tax dodgers, tax evadecs that
they are supposed {o be ruaking @
sacrifice by purchasing these bonds
and with this attitude you are appro-
aching this problem of solving the
black money economy in this country.
Therefore, I would like to know from
this Government whether the Finance
Minister will follow up this measure
with danda or donda, whatever it
may be. If at all he follows that, has
he not got the powers in his hands
even now? Even today he con say
“Please behave; if you do not behave,
ithen we shall take punitive measures”.
Does the Government not possess all
these powers? Then why did it not
act upon those powers? Now the taxes
outstanding are of the order of Rs.
1,000 crores, and these are :0t from
very ordinary people but from a hand-
ful of people. In this context, if people
say that this is an opportunity given,
on the basis of an understanding, to
a section of ithe people who are hold-
ing the country to ransom, on the
basis of a secret arrangement bet-
ween the ruling party and those
people, how can you blame them?

Today is the 18th »f March and
within the next 13 days the Finauce
Minister expects to get another Rs. 140
crores or Rs. 150 crores and, on the
basis of that hope, he has prepared
the budget, when the matter is before
the Supreme Court and 3> many serious
questions of law have been raised. Is
this the way the budget of this coun-
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try has to be prepared? Now, il these
Rs. 200 crores do not zome. then they
will have to initiate new taxalion for
the common people ‘o uear. Sir, we
do not understand it.

They are creating division among
the people, between those who pay
tax and those who do not pay tax,
and this Government is asking for
massive blessings from those people
who have been openly and with im-
punity violating the laws. 1 dn not
know in what paradox or fool's para-
dise they live and I do not know what
sort of situation they exvect to evcive
out of the generous gesture of this
Government to lhese people in this
country. So many oparticulars have
given by Shri Jyotirmoy Bosu and by
other hon. Members. [ do not wish to
guote them now, but there are certain
very basic questions invelved. Today
he is giving total exemption from
future liability, immunity not for
present disclosure but for past mis-
conduct, saying “we shall not put any
questions”. The income will be mnot
taxtable under the Income-tax Act, if
it gels routed through the bearer
honds, there will “e no gift tax and it
will not be included in ihe wealth tax.
Not only the past sins have been
washed away but aisn for the future
and aew class of citizens is being
created in this country.

Somebody genera‘ed black money by
avoiding taxes, by getling vecourse to
all sorts of dubious finan<ial 1 unsae-
tions. Now the Government savs if
vou invest it ‘n these bonds I shall not
asx any questions as lo the sourve,
where you gol it from. Thougn we do
not azrez wiln him and we wholy dis-
sociute ourszlves (rom  thal concepl
we can understand it Bui i7 it be-
com>s a while commodity, tnen in the
futuze il is immune fom all tuxation
laws u.wlor the wun, so far as Indian
laws are concerned—:no income-lax.
no weoa'th tax, no gift tax and no estate
duty.

[ do not know whether ia this coun-
try anybody hais gol spare idle white
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m:uey. Bul if one has and he purchases
with that white money.  he has to pay
wezalth-tax; if he makes a gift out of
his money, disclosed money. he hus to
pay gift-tax; if he dies and keeps
white money, his estate has 1o pay
estate duty. But if, with the same while
money, idle white money, you purchase
the bearer bonds, they will become
immune from al] taxation in this coun-
try. A wonderful class of citizens is
created, who are not subjected to any
laws.

There is no limit to investment in
these bonds. Therefore, economically
it is an obnoxious thing, a nionstrosity
financially and it is impossible to be
regarded as a means of bringing about
budgetary conirol, be it the Keynesian
economy, or the modern ecaonomy, or
whatever it is. Speaking for myself, 1
have no doubt in my mind that this is
being perpetrated as something by way
of return to some {riends of theirs.
Otherwise, they cannot have any im-
pact on the economy of the country,
when you are nibbling at it. hoping to
get Rs. 1,000 crores in one vear, when
the money in circulation is to the tune
of Rs. 20.000 crores. It is not even nib-
bling at a problem.

Then, what will happen to the Rs.
19,000 crores out of the Rs. 20.000 cro-
res of estimated black money and
what will be its effect an the common
people, who are al the receciving end?
You are patting on wvour back wvour-
self that you have exoneratel 15 lakhs
of people from taxation. Rs. 40 to 120
is the maximum saving  which they
have got. Now these bliak monev-wallas
are increasing the prices, iuflation is
raging and this saviag of Re 90 by
the middle clazs people wil! he eaten
up in no time.

Thevefore. we are  onposed 1o this
on principle: we are oppuo:ed lo it as
a mechanism which any Government
can think o”. We are saring that if it
is believed by the ruling party that by
giving concessions to a section of the
people who are holding the country to
ransom, who have fallened themselves
on the blood and sweat ol the ordio-
ary people of this country. who have
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‘mot the slightest respect for the laws

of this country, the economic laws of’

this country, if you think that by mak-
ing concessions to them you wiil bring
about a change of heart or you will
bring about g difference in their me-
thod of functioning, you are complete-
ly wrong, you are not only fooling
yourself, but you are fooling the coun-
try. Therefore, we believe that the real
intention is, the real basis is that there
is some quid pro quo in this matter
and that 1s being returned. And there-
fore, I want to say before I conclude
that political parties who have to run
their elections on the basis of money
will go to them and there, Dr. Subra-
maniam Swamy does not know that
there are political partics whg do not
go to such type of people, they fight the
elections with the contributions o. the
people, with their participation,

14 hrs.

SHRI RAM PYARE PANIKA
(Roherisgeny): Dr. Sunramaniam
Swamy knows you well and your party.

(Interruptions)

SHR] SOMNATH CHATTERJEE: You
know me well, you know my f{riends
well, (Interruptions). You make friends
with Dr. Swamy, I do not mind.

Therefore, that is not Lhe whole thing.
About those who are Ironopolisinug,
Mr. Bosu has made out a list. . .

MR. DEPUTY-SPEAKER: Nolody
spends more than Rs. 1 lakh during
the elections. Why this discussion?

SHRI SOMNATH CHATTERJEE:
SBir, I find here also ¥e was hopelessly
out of the mark, he was off the mark.
Then you have no know!edge of the
expenses incurred by a candidale, by
a Left party candidate.

MR. DEPUTY-SPEAKER: But this
is the account we are giving.

SHRI SOMNATH CHATTERIEE: I
am not, at the moment, crossing swords
with you. You are now in the exalted
position.

Therefore, what we are: submitting is
that this Government should not have
surrendered in this shameless muanner
to a handful of people in this country
who are holding the couniry to
ransom.

8ir, I oppose this Bill on principle
and I do sincerely hope and believe
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that this will be struck down by the

Supreme Court of India and this Gov-
ernment will realise that they have
been trying to fool the people of this
country and probably they will give
them some other incentive, some other
prizes when this Bill goes or when this
law goes. For this return or their con-
tribution to the election fund, they
should not play with the people of the
country.

§Y T g ofver (vadania)
ST AgRm, At faw WA v

fardt = & &T Madla
q7 &g, Seradr @I gIFEd
|l v W@ %) '
DR. SUBRAMANIAM SWAMY: There
is no quorum in the House. It is very

important Bill. I do not think the
House should take it so lightly,

MR. DEPUTY-SPEAKER: Let the
quorum bell be rung.

Now there is quorum. XLet Shri
Panika resume his speech.,

| st vy wag vfewr - S e
% ¥g @ 91, 1@ faw w1 Seww
§ 3 ¥ wiZ WY qU wwT, gafew
N wW T WX TR e
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SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. TDeputy-Sperker,

8ir, my young friend, Mr. Arif Moham-
mad Khan, was to quote Jafferson and
watch his action. I think, we have a
Finance Minister who is trying to make
thieving and {ax-evading . virluous ac-
tion.

1 heard his speech and, 1in the course
of his speech, as kind of impression
that he tried to convey to us was that
this particular Ordinance and the Bill
are conirbuting or are producing a neti
social gain to the commun:ity. In other
words, those who provide him with an
wopportunity to produce this measure,
first as an Ordinance and then as a
Bill, are people who are contribuling
to creating more wealth and providing
the Government with an onportunity
to get a lot of money and use ihat
money, as he of course would like to
put it, for greater national wealth.

1 am aware that Mr. Venkataraman
is always very correct in tlLe things

thai he says. I must also confess that
it is very often a pleasure io listen to

him. But foday, I was surprised at
some of the statements that he made.
For instance, he started by saying,
“We had to come with an Crdinance—
you are gl] attacking the Ordinance—
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because we had to do somthing sudden
and with surprise.”” I would honestly
like to ask the Finance Minister, say-
ing Rs. 200 crores in the course of the
financial year ending 31st March, 1981
and Rs. B00 crores in the nexi financial
yvear, that is, another twelve months,
what is sudden and what is the sur~
prise? Where is the suddenness? Sud-
denness of what? And surprise to
whom? To those who have accumula-
ted money which they were waiting to
convert into white? What kind of a
surprise? What gurprise did he spring?
I am really amazed at the way Mr.
Venkataraman has today tried to ex-
plain away an Ordinance that is not
satisfiable in any circumsiances It is
particularly not justifiable when the
House was about to meet. If he had
any ideas of mopping up of black
money, he could have come before the
House, had a fullfledged deLte on that.
Since they keep on talking how the
Opposition. over the last three decades
in this House and outside made a lot
of constructive suggestions which they
would like to accept, to converl black
money into white, he could have a dis-
cussion on that. Then the Finance
Minister went on to say somthing
which rather amused me. The Finance
Minister said and I quotle him:

“1 have in the course oi the Buriget
on which we are still going 1o have
discussions on the grants in the Fin-
ance Bill, exempted |1 lakh tax as-
sessees so that the Devariment may
concentrate on other cases."

This is a revelation ‘o vs! I thought
that you are giving relief to the people.
Or is it that you are trying to kill two
birds at one stroke? Bu! here you have
a Finance Minister who then said that
he was giving relief to 11 lakhs of
tax assessees and today he gets up in
this House and says that hc did this
because he wanted to spare the staff
in the Income-tax Department to have
to go after the big fish. o

I am sure you don’t believe Mr.
Venkataraman, with al] the sincernty
and with all the genuineness at your
command, in any case I am sure you
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don’'t believe, that there are reports
that some of your own VIPs have
been fraternising with people who are
not only evading taxes out are also in-
dulging in importing or exporting con-
traband. But that is not the issue just
now.

The Finance Minister alse juslified
this measure by saying vthat a 16t of
tiquidity will ve mopped up. Are you
trying to mislead the House, Mr. Fin-
ance Minister, when you make ihat
statement? Because you have said that
these bonds can acl as collateral. You
have said that 60 per <enl worrowing
is possile against these bonds.

Now, let us understund this. Who
are the reople that are cominz to sur-
render this money? They ave the peo-
ple who over a period of time have
generaled Llack-money. Trey are not
people who do not know how to handle
money or how to use money to cicate
more money. And now you have the
Finance Minister {elling us tha. anu
person who goes and osu.ven 'ers his
black-mo~ey will then he able to o to
the waulk, use that as sccurily and get
60 per rent money, with which he can
carry on his frade. Tn nther words, yon
are ena*ling penple whn have used
their infelligence, whe have used their
talents. to gencrate black-money. The
fact that they are intellizent people,
that they are talented oeople, that they
are paid people who are c¢apable of
taking {he entire Government and the
enlire {ax enforcing machinery for a
ride, is not disputed by wyou and wou
come forward with a measure like this.
So, in eflect, the sole argumen:t that
vou are trying to mop up liqudity
does not reallv hold water becausc
there will be more mnney coming in
and vou will only be enabling these....

MR. DEPUTY-SPEAKER: Jf{ T re-
member correct. the Finance Minister
said that there would be money com-
ing from the bank. A0 per cent for pro-
ductlive puvnoses. That is what the
Finance Minister said.

SHRI GEORGE FERNANDES: I ac-
cept that position and I will come to
that.

MARCH 18, 1981

Honds Umriumnes 733
etc.) Ord, & Bill

SHRI JYOTIRMOY BOSU: We are
not living in a fools paradise.

SHRI GEORGE FERNANDES: After
all, where is black-money generated?
That is the mein point that I want to
make, Mr. Finance Minister. You said
that we are interested in moping up
the black-money. You used Sama, Dana,
Bheda, Danda theory also here, Bub
where ig this black-money being gene-
rated? Mr. Finance Mimsier, what is
the black-money that is being genera-
ted today? This is a straight question
and I am sure you are capable ol giv-
mng a very straight answer to this
question My modest astimate—people
have made their own estimates and
anybody can make an estimate of
this—is that anywhere petween Rs. 25
crores to Rs. 30 crocres of black-money
is heing generated in this country
every day. Aand you krow the key
arcas in which this %lack-money Iis
heing generated: steel, cement, paper,
sugar, coal, and then, nf course, you
have smuggling activities that take
place on a very large scale.

The most important of all is the
building industry in the melropolitan
cenires of this country. I would like
the Finance Minister {o sav that it is
not Rs. 25 crores but it is R-, 2-1/2
crores I would like to have a debate
on this if he is prepared, a public de-
hate in this House or a public debate
outside or a private discussion, so
that we may identify what are the
areas where black money is being
generated, if he is genuinely keen on
putting an end to black money.- There
are hon. friends, Members of this
House, who talk about polit'es and
hlack money, parties and black money,
being inter-related. But I would not
go into that. Let us take this basic
question how and where is the black
monev heing generated in this coun-
try. This is not an issue that is top
secret. And if we can identifv  those
areas, then what is it that is nreven-
ting the Government from tackling at
source these areas where Llack maoney
is being gcnerated and puttine and
end to this seourge at that point? If
it is agreed—I assume that it is agreed-
on both sides of the House that this
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i8 an issue on wiucn wocre must be
some commonality of approach, then
T would like the Finance Minister to
tell us why it is not possible. I will
make a gubmission here. Everybody is
weferring to the 1975 or 1976 scheme,
whether it is Rs. 754 crores or how
mmany crores, how they were secured,
and so on. I sat in Government for two
and a quarter years I asked my
Government to disclose the names of
those who had declared their black
money. My Government refused 1o do
it,

MR. DEPUTY-SFEAKER: You said
that last time also.

SHRI GEORGE FERNANDES: I
am making this point becausz the then
Finance Minister was to say, “Govern-
ment has made a commilment; there
is a commitment in Parliament; there-
fore, we cannot disclose this”..

SHRI JYOTIRMOY BOSU: Then
wyou should have resigned.

SHR] GEORGE FERNANDES: We
are mot discussing Minis*er’s resigna-
tions here; I am discussing a problem,
and my point is this. Even my Gov-
ernment, which had the ooportunity at
a poiat of time to strike at the root.
refused to do it. Therefore, I would
like the hon., Finance  IMinister, for
whom I have the gretest respeet, 1o
tell us where he thinks one should
tackle, becausc, when some of us, men
like me, made an e¢ffort, we faifed.
My Party, my Government, we have
agitated this issue in every forum, hut
we have failed. we are still where we
wers. On a modest estimate, befween
Rs. 25 and 30 crores of black money
are heing generated todav. So, when
the Firance Minisfer iz now coming
forward with this Bill, it only seceks to
convert the bhlack money inte white
and it does not 1iry to aitack the
sourca of black money. What you are
in fact trying to do is to perpetuate
‘the system, perpeiuate all that is
crealing black money {n this country.
Let us face this.

The other hon. Members have
spoken about the incentive that you
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are giving. In face, it is an incentive.
I am sure the Finance Minister cen-
not dispute this. Hon. Memblers on the
other side may otherwise defend this
Bill; they may defend it; they have
got their Party and Party whip; they
may go ahead defending it. But my
point is this. Can any hon. Member in
this House state that this Bill and all
that you are now seeking to do with
these Black Money Bonds— is not
going 1o be an incentive to create fur-
ther black money.

SHR] JYOTIRMOQY BOSU: It will,
if will and it must,

SHRI GEORGE FERNANDES: Let
soime one tell me that this 1s the
reason why it will no more make it
profitable for people 1v generate
black money. You make thal state-
meat. Then we will understund it. So.
it is not going to touch at the root of
the problem. You are not prepared to
touch at the root of the problem.

Thereiore, Sir, arises 3 question.
What is all this intended for? 1 think
the hon, Mr Panika was heard to say
that if Mr. George Fernandes has nol
made the statement that he made
about seizing the black moacy at the
gate of the hanks and if the mater had
not gonn 1o the Supreme Cuurt, much
more money would have come, I want
fo make that stalement again in this
House and I will continue {3 moke
that siatement =ot only frony this
House, but T am guing fo adiess seve-
ral thousands of young neople in the
Boat Club and I will alsa {11 them
thut one of the programmes for my
Party youth to underiake is to stand
outside evry counter of the banks
which are sclling these black meney
honds and snateh the money away from
and sialch the money away from
those who ¢ome 1o hand over their
money. I want to go on record
on this issue right here—why fear in
this House—ihat we would like to
snatch away that money—the money
not the bonds—snatch away and
gO to a Police Station and
surrender to the Police and say, ‘Here
I have pot the black money which was
sought to be surrendered to a bank,
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and let us see who goes and files an
FIR. You want to make them anony-
mous? You want fo make {fem face-
less people? You have produced a
beautiful document here, Mr Finance
Minister. T would certainly like to
konw who are the people, who are the
faceless people, who are the faceless,
naineless characters who want 10 seek
shelter behind this beautiful docu-
ment. I would therefore like them {o
go to the Police Station and say, ‘Here
is a young man who has rubbed me
of the money. I have come to file a
First Informalion Report. Arrest
him."...(Interruptions) Sir, he is an old
friend of mine. Though he is a mem-
ber of the Youth Congress (I), he is
an old friend of mine. We are now
getting into the same age-group. Don’t
wWorry.

Sir. I make this statement. I would
like the youth of this country and I
would like anybody who is concerned
with the wvalues in this country to
come out and campaign on this issue,
and not to make this issue only 3 sub-
ject of debate in this House to score
points.

1 am =not certainly trying, Mr. Fi-
nance Minister, to destabilise. I think
some one has said that all that they
are interested is to destabliise. If your
case is that if you do not get your Rs.
1000 crores. it will destabilise your
Government, I am wvery happy. 1
want your Government to fail. 1
never said that I wanted your Govern-
ment to succeed. 1 want your Go-
vernment to fail. There are no two
views on this. Why are you getting
excited Mr Barot?

SHRI MAGANBHAI BAROT: 1 said
that the grapes are sour.

SHRI GEORGE FERNANDES.
Grapes are sour? T eat very sweet
grapes. I do not eat very sour grapes.
Where is the question? We are not in-
terested in your Government. Do
you think that we want your Go-
vernment to carry on? Do ?ﬂh think
we wanf your Government to do all
this havoc? We want your Govern-
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ment to go. We will do everything to
see that your Government goes.....

AN HON MEMBER: It will not go.

SHRI GEORGE FERNANDES:
People wil] decide..... People will de-
cide. There were others before you
came into this House, there were
others who spoke with the same arro~
gance and you know what happened
in 1977. Read contemporary history. It
you are not capable of reading history
at Jeast read the newspapers. Go io
the students, go to the villages, go to
the people, talk to them and ihey will
iell you what they feel aboni  your
Government.. ...

MR. DEPUTY-SPEAKER: You said
you have got a meeting at the Boat
Club

SHR! GEORGE FERNANDES I can
sec how concerned you are about my

activities. But, Sir, when they inier-
rupt me, I will have to say these
things.

1 would like the Finance Mini.fer

therefore that if he is genuinely kcen
of mopping up the black money do iwn
things. One is: don't make these
bearer Bearer Bonds. Ask the pecple
to identify themselves and let the
ccuntry know who these honest crooks
are. You want to finish black money™
Yo wa it to hit at ths reoot? I am sure
you don't want to treat the symptoms
mlv Sir, if there & a genuinencss, if
there is a sincerity w«nd if there is a
seriousness then ask the people to
identlify themselves. After all the
Finance M:nister said—let me remind
the hon. Minister that in 1976 it was
Rs. 756 crores. You tried to refute my
csfsomed colleague... .

SHRI R. VENKATARAMAN: 1 am
sorry. I did not say that we got Rs.
750 crores. I only said that the amount
disclosed was Rs. 750 .rores.....(In-
terruptions)

SHRI CEORGE FERNANDES: Any
way that i8 not the issue. Rs. 750
crores came to be disclosed.

Therefore, it Rs. 754 crores were
disclosed in 1976, I am assuming that
some yearg later, a lot more money
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will come to be disclosed. You do not
make the bearer-bond people to dis-
closed their identies. ILet them tell us
who the people are? Why don't You
mentionn  their names? Why do you
want them to be faceless and name-
less because they are characterless?
The second request I maie to the hon.
Minister is: since you are a beiter
performing government and since yours
is a governmeat which is committed
to do good things, will you, Mr.
Finance Minister, publish the names
of those who disclosed their mcney in
19767 Will you? Don’t tell iae that
‘vou did nect do it I told you we
failed. I failed. Will vou do it? Will
you let the names be known of those
great philanthraphists, the titled
great neople some c¢f whom are great
men? w ho disclosed these Rs, 754
crores? After all wherefrom does the
money come? This moneyr comes from
the poverty, from the inisery from
the disease or from the wretchedness
of the people. That is what the money
is. What else is your hlack mcney?
This is a black money. Therefore, Sir,
this is one positive point that 1 want
the Finance Minister to answer.

I will eonclude now. I will not take
much time. I know you want to pass
this Bill by 4 O clock. I am also aware
that thev are not going to  speak
on this Bill, I am aware
that thev would like this debate to
collapse. Would you like this Bill to
be passed without even a debate?

MR. DEPUTY-SPEAKZR: We have
to take up another important subject.

SHRI GTORGE FERNANDES: I
know. They have allowed five hours
for this.

I would like the Finance Minister
to answer my point. Another point is
this. Why not try the same method
on which the British tried to get
money, natmelV by conferring title: on
the people? We did away with these
honours at least you have now restored
the Bharat Ratna award. Why not,
say, for Rs. 5 crores, disclosed, every-
body will be given the Bharat
Ratna? When you are asking them to
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get away with this at least these re-
ceipients of the titles will be enabled
to sit in the company and they will
be in the same row—whether it be the
National Herald or the Prime Minister
—as the Prime Minister who has her
Bharat Ratnha? Why not? Perhaps the
British suceeded in getting tha money
from the people by conferring the
titles. In the same way, yvou may also
succeed in making the peopla io dis-
close their names, They will be in the
same row as the Prime Minister in all
public fuactions. That is the title
which our Prime Minister only has
got now.

SHEKEI ARIF MOHAMMAD KHAN:
Why don't you wment.on the Indian
name?

SHRI GEORGE FERNANDES: I
am suggesting to the Finance Minister
my last point. Are you, Mr. Venktat-
raman, now trying to forgive all those
who have earned the biack money, the
people who have robbed and who
have cheated the exchequer and the
people who have robbed and cheated
the ordinary poor people of this coun-
try? Will you show some generosity to
the poor pickpocket also f[or a change?
I am told that there are a number of
them in various lock-ups in {his coun=
try. I think the punishment is  from
six months to one year for these small
manipulators or frauds the least that
you could do is to celebrate this Bearer
Bond Bill that you have now trought
forward which the hon. Members on
the other side azre supporting. I am
sure they will gt least like to celebrate
this by declaring these small pick-
pockets free. After all you punish
those who pick the pocket ¢f somebody
invelving Rs, 5, 10 or 20. You are a
lawyer, Dr. Subramaniam Swamy and
vou know that under the Penal Code
how manv months of imprisonment
are given to these people? But what
about the frauds committed by those
involving additional  amounts of
money? How many years of punish-
ment are given? Tf somebody picks the
pocket amounting to Rs. /- or so, you
send them to jail.



Special Bearer

% BELEE ;mm ER BEEE ﬂmmﬁq BEEERERREELEE S
e S R
mmm WW m mm.ﬂ m Wﬁw %mw __h.mr. .rw _:m : w m
i . ¥ %_wfw mmw ; mﬁm\,ﬂ mmmm?m m
o8 m m e mwm W hm > mfrn
m mmwfy A e AT R
; ? m ?amm . 4 3.
w fﬁftm m@% (A fm ﬁwamﬂmmmmﬁ
D I e M T mmwgm?mm
AU R R ALl L T
m mmmﬁmm i Bl Hebileh by L
SR L ,m_mmm P T e,
LT wmewm rREFELE CEpE REIHE
Tz 0 P LTI 14 mmmw g LPELE
v %mm; Gt
Foted s iE g5 i (i E
g wmmtmmmmmym PENE mmwm m pEEsBe mmwmw mmwm



{
!

A3
213
3
i
a1

11444
3
i

%#&%ﬂ
3

42

3

3

i

3

1

"
|
Ay,
¥
o,

A

=g 9T

gfgy i< #3T e o s A0
T IEEE  GERIT W WM FOAE
T dA w YR Ged  SUIYT
Pogr STaT €, & Safeq HT oA w
AT mErmar e 0 @ w4 ET,
¥ ST Y99 3df g # Pons
& e H )

support the Statutory Resolution
moved by Mr. Jyotirmoy Bosu and I
oppose the Motion moved by the hon.
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political, constitutional and economic
aspects have already been brought out
by the hoa. Members who have porti-
cipated in the discussion. I would like
to start by saying that this is only a
premium on dishonesty. You are only
giving respectability to tax evaders.
You are making the black beaut'ful.
Now the Minister is indulging in an
Operation-Laundering, thereby mak-
ing the dirty, clean.

Sir, let me now trace the history of
these schemes and let me point out
what has been the expericace of these
schames. 1 quote from an Article.

“In 1946 Government resorted 1o
demonetisation of high denomination
notes. 5 years later in 1951 the
Government was inclined lo take a
more conciliatory attitude and intro-
duced Valuntary Disclosure Scheme
(VDS). The penal provisions of the
law were suitably relaxed to fac li-
tate the disclosure ol
suppressced income, In 1956 the
Governmenl iniroduced a second
Voluntary Disclosure Scheme. This
scheme popularly knowa as the 60-
40 scheme provided for the payment
of 69 per ceni of the concealed in-
come as lax and bring th2 balance of
40 per cent into the hovks of the ae-
sessees. Closely following this vyel
another scheme of veluntary  dis=
closure familiurly known as the
‘Block scheme' was br.ught in, under
which 11x wrs nuvable at rates
aoplicable to the block of concealed
income disclosed and not at a ilat
rate gs under the earlier 60-40
scheme.

All the three voluntary disclosure
schemeg however did not bring out
much of the concealed incorme, The
three schemes put together brought
out only Rs. 287 crores which was
only a small fraction o. even the
most conservative esl mate of the
concealed incrme during the 15
years, 1951—65.

As against this the concealment
deducted by the Income-tax Depart-
ment in ordinary course during the
five years 1865 to 1969 was Rs. 161
crores and taxes and pcalties on
such conclealed income worked out
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to Rs. 105 crores or about 65 per cent
of the income detectaed.

The relatively poor fare of the
three Voluntary Disclosure scheme
was due to the fact that much of the
income disclosed under them had
been either already detected or was
about to be detected.”

Sir, this is the history o? the social
steps which he has taken. I say it is
an exercise in futility. In this connec-
tion, I would quite here the relevant
portion of the Wanchoo Commiltee
Report :

“We have carefully considered the
pros and cons of this sugges{ion.
The bearer bonds scheme is a poor
substitute even for the disclosure as
it can cover only black 1auney
which is not invested and is lying in
cash. Further, the investment of
black money in such honds will nol
connect it up with any part’-
cular source of income and,
as such, it does not offer to the in-
vestor immunity from investigation
and proper assessment of the in-
come from that source and penal,
consequences. The investor cannot
also remain completely anonymous
from the income-tax department
when he sells the bonds or raises
loans on their security or offers the
interest from such bonds for lexa-
tion. These aspects will melitate
against the success of the scheme
even within the limited sphere of
persons having umaccounted cash.
Making the interest tax free would
tantamount to allowing a high rate
of interest and would defect the
very purpose of offering a low yield
on the investment. On the other hand,
if the interest is taxable {he chances
are that most of the investors teking
advantage of their anonymity would
not diclose the interest income and
the scheme might, in fact, lead to
further evasions and bufld up of
blak money.”

Apart from this, I would just read
out another quotation of the speech
made by the hon. Finance Minister in
this House a few days Lack:
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“While demonetisation may result
in the public losing confidence in the
currency, legitimisation of Dblack
money may encourage people to
more and more accumulation of
black money.”

Mr, Deputy-speaker, Sir, this Bearer
Bond Scheme keeps periodically to
turn black money into white money
with full officia] blessings and that in-
ducement and concessions 1o  those
who break the Tax Laws. I iwould like
to conclude by saying that various
Finance Ministers had taken steps in
this direction in the pasé and they had
miserably failed. We have to idenlify
where this black-money is being gene-
rated. It is ceriainly in the irade,
among the film magnates and also
among the corrupt politicians. So,
this is not only relevant with India
but it is the case with all the capita-
list countries., Therefore, unless you
take some drastic measures 1o see that
the econoinic changes are made in the
system, those people who hold black
money cannot be caught. This is an
in-built mechanism in black-money.
Unless you go deep iato the matter,
deep into the malady. you won't able
to be mop up black money. With =all
your pious wishes, this is all an exer-
cise in futile,

SHRI XAVIER ARAKAL (Ernaku-
lam). Sir, I oppose the Resolution
moved by Mr. Jyotirmoy Bosu and I
support the Bill moved by the hon.
Finance Minister. Talking about the
money, one eminent economist has said
like this.

“Money is a singluar thing. It
ranks with love as man’s greatest
source of joy. And it ranks with
death as his greatest source of
anxiety.”

These two aspects of money have
been well explained in the previous
speeches of the hon. Members here, It
cannot be denied that black money is
creating a serious threat to ocur ece-
nomic developmeat and growth.

e B - e
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In this connection, I would lik: to
reler to the reports of the Ayyar Com-~
mittee in 19836, the Nicholas Kaldor
Committee in 1956 and the Wanchoo
Committee in 1971. All these Commi-
ttees have highlighted the problems
of black money. The Wanchoo Com,
mitiee Report hag very claborately
dealt with the problems, tihe source
and the net effect of black money.
Those who had the privilege of posses-
sing that report, or who have gone
through chapter 2, will understand,
what is the rcal black money and what
Is the role of black money in destroy-
ing our economic growth. ©Of course,
there is a positive side of it also as
far as the growth of economy is con-
cerned and I am not denying that.
But as far as our economic policies and
programmes are concerned, its effects
are Jisastrous. IL has been very aptly
described by the hon. Finance Minis-
ter in his budget speech, paragraph 28.
The hon Members, who have not
gone through that, may kindly de it
now to fully appreciate this sspect. It
is, therefore, imperative that the velo-
city and rotation of black money ought
to be curtailed. Nome of the hon.
speakers have suggested any coucrete
steps which are conducive to our na-
tional growth. I heard what Dr.
Subramaniam Swamy said in a laugh-
ing manner and Shri George Fernan-
des’s brilliant suggestions, which only
feels will follow....(Interruptions).

In this context, T wquld like to high-
light one aspect. According to the
report of the Comptroller and Auditor
General of India, as on 31-3-1980, over
Rs. 1011.85 crores are in tax arrears.
I have said repeatedly in this House
that the machinery to assess and to
realise the tax arrears should be mo-
bilised in a strong manner. Though I
agree with the principles and the
procedure adopted in this Bill, at the
same time, I would emphatically de-
mand that the machinery t{o assess
and to realise the tax arrears shculd
be mobilised to mop up the money.
Some hon. Members may ask, why I
should talk about the arrears of tax
here. May I ask them: Is it not a fact
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that it also generates black money?
More money, as the hon. Minister has
said, creates problems of liquidity ra-
tio and this has to be brought at par
with the economic growth and plann-
ing. If you envisage that the liqui-
dity should be controlled, the pronoun-
ced principles of efficiency, production
and credit system, as stated ia  the
budget speech, should be strictly fol-
lowed. Should we not, {therefore,
think of that aspect also and see thal
the arrears of tax do not generate
black money and undesirable economic
growth? Quite a number of hon. Mem-
bers have highlighted the aspect how
the black money affects the economie
growth.

For whose advantage it is? It is
not for the common man’s advantage.
The benefit is not going to the com-
mon man. There is a moral turpitude
in this matter. I agree. The society is
contaminated with this. We are part
of it. But what is the solution to get
out of it? Sir, action must be t~ken by
the Government. Can you disagree on
the priaciple that the black money
should be curtailed? Therefore, I say it
ig a first step towards that object,

Sir, the Statement of Reasons for
immediate legislation by Ordinance
has said:

“to intensify and to invest, into
productive purposes money is re-
quired.” .

Are we serious about that aspect,
Sir? Have we invested our eronomic
resources in a productive manner?
Therefore, my submission is that this
aspect also has to be looked into. T
fully agree with the step taken by the
Government. As a common man we
have to do a re-evaluation of our priori-
ty investment, the productive invest-
ment and unproductive aspect of our
economy as well. These things create
the sum total of all this momey. No-
body knows what is the quantum of
black money, but everybody Xknows
there is a parallel economy in our so-
clety. Nobody disputes on that point.
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Therefore, my submission is that
nobody can stop the growth of block
‘money. Even in Russia it has not
done it; in Ching it has not done it.
No economic system has devised any
system to stop the growth of black
money. It has been pereunial in our
society, But my suggestion is that it
is high time that Government should
take a serious note of thnis. As the
Hoa'ble Finance Minister has stated
In his Budget speech, if necessary,
proper, effective, punitive measures
should be brought in I hupe that tha
Government will come forward with
such a strong measure and help the
economy and the common man to
grow into prosperity.

SHRI HARIKESH BAHADUR (Go-
rakhpur): Mr. Deputy-Speaker, Sir,
since this is an immoral Bill, there-
fore, I am also standing &s a hurdle in
the way of passing this Bill. Bui, Sir
1 know that this Government is quite
capable of removing such hurdles by
using its black and cruel hands, be-
cause this Government is committed
to corruption. When 1 say this Govern-
ment is committed to -orruptioa. I
remember a scandel in which Llack-
money has been accumulated by  the
politicians of the ruling party. For
example, Sir, this Thal-Vashet Hazira
scande! I wanted to refer. Therefore,
I suopport this statutory resolution
moved by Hon'ble Jyotirmoy Bosu and
oppose this anti-national., arti-people,
black Bill. Sir. this Bill is sothine but
it is only 1o pive inrentives to ell
sorls of corrupt, dishonest and anti-
national peonle. Blackmarketcers pro-
fiteers, hoarders, smugglers tiax-eva-
dors and such tvpe of corrupt people
who have accumulated black-money
will be bemefited hy this Rill. That is
why I am opposing this Bill. People
fer] that the ruling narty politicians
will take this money from people who
have earned it through wrong means.
That is why this Bill hns been brought.
There was no occasion to bring in this
Bill. When Parliament was going to
meet the ordinance was promulgated
then. This Bill should not have been
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brought in because this matter is g~
ready before the Supreme Court.

15 hrs.

The Budget has also been prepared
on the basis of this Bill. Suppose
tomorrow the Supreme Court declares
this Act—null and void, what will
into an Act—null and void, what will
happen ult'mately? The entire budget
which is already inflationary, will
become highly inflationary because
Rs, 1,000 crores are expected {rom
these black money bonds, which will
be purchaseq by people who will be
laking them from the banks.

It is expected that Rs, 1,000 crores
will be found. Suppose the Supreme
Court gives a decision against jt, what
will ultimately happen? The Buaget
will become highly inflalionary. That
is why the Government’s proposition
is compleiely wrong. and I think this
Bill js ultimately going lo create a
great economic crisis in this country.

Suppose agencies like C.ILA and
others—KGB or any other agency.
Tr Subramaniam Swamy will be betier
informed about all these agencies—
purchase these bhonds, Ultimately
what will happen? After some time.
they will paralyze the entire econnmy¥
of our nation. Thig is a great threat
to our economy. I feel that this Bill
will generate further black money. In
my gpinion, de-monetization of Rs 100
—Ccurrency notes would have been a
better method to unearth black money.
Our Finance Minister feels that our
economy will get paralyzed if we do
that. Perhaps Dr, Swamy also [eels
like that. Byt it is not correct. It
would have given more benefil to this
country. That is why this is an obno-
s>aous and useless Bill which is going
ultimately to harm our economy.
Therefore, I oppose this Bill.

MR. DEPUTY-SPEAKER: Now Mr-
Daga. You will have to complete
within 5 minutes.
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mention his submission today that
black money has assumed alarcing
proportions. But my grouse against
him is that while he accepts that black
money operation hag alreaay assumed
alarming proportions, the method he
ras chosen to fight it ia not at all
aavisable. He is making an eYort to
remove the gcourge of black money
but my grouse is, my allegation is  that
th.s instrument will further strengthen
and will further spread the operation
of black money. Therefore, this policy
which is now being followed is not
to eliminate or eradicate the operat.on
of black money, but give gn incentive
for the growth of black money and it
is detrimental to the cause of national
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sconomy. The regl nature of the Bill
is tp be realised and understood. And
1 do not like to describe it in my own
language. 1 prefer to quote certain
ed.torials of our couniry’s news
papers. Owners of the black money
have never haa it 0 good’. This is
the editorial comment of the Times of
Indig of January 30, I would also
quote the opinion of another financial
paper:

“Hoarders, racketeers, black mar-
keteers gnd the over expanding po-
pulation of bplack money operators
could not have dreamt of a bhetler
method oy gift than the bonanza
offe ‘ed in th2 form of Bearer Bonds
of Mrs. Gandhi’s Government.”

This is the editorial comment of the
Business Standard. Therefore, it is
not my idea. I do not like to crnticise
it with some innovationg of my own.
1t hag been described in a very proper
way in a proper perspective by these
national papers, which are not in an¥
way sympathetip Lo this side oji ours.
Therefore, the basic objective ~% the
Bill is quile clear. And the basic ob-
jective of the Bill has been very aptly
described by my hon. friend Mi. Jeth-
malani. I want also tp add sirength
to his observation that this hearer
bond is really a bond of the ruling
rarty. The bond between the ruling
rarty and the tycoons of the country
und the tax evaders. Therefore, it is
the bona that you do not like to break.
You do not like to twist that pond ard
unless and yntil you dissolve that
bond, unless and until you delete ihis
black money the black money geners-
tion cannot be stopped. I expect that
fthe Finance Minister will do  some-
ihing to the causes which led to the
black money operation. He cannot.
He cannot. But let me say what is the
basic reason of the generation of the
black money. The economic policies,
the fiscal policles pursued by this
Government for the last 30 years are
the basic reason for the creation, gene-
ration and proliferation of the black
money. The basic economic and fiscal
policies are responsible for it. I
am quite sure that none of
them will agree with me that
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this black money operation
can he stopped and eliminated gnd era-
diceted only by economic ang fiscal
policies which have got an anti-imperi-
alist and anti-monopoly direction.
But you are committed to an imperi-
alist economy, you are committed {p &
monopalistic economy, you are com-
mitted to develop capitalism in this
country, you are committed to corrup~
tion. Thereore, it ig not possible for
you to eradicate, to stop the genera-
tion of black money. Therefore, this
instrument as is being proposed now
is not at all an instrument to liquidate
or even tp curb or lessen black money,
but it is an instrument which will lead
to further proliferation of black money.
Argumenis have been advanced how it
will leag to proliferation of Dblack
money and 1 do not want to repeat
them. 71 would only mention who are
the benefitries of this Bill. The major
beneficiaries of this Bill are those who
are highly placed in the administrative
heirarchy and politicians,

AN HON. MEMBER: What ahout the
bureaucracy in West Bengal?

SHRI CHITTA BASU: West Bengal
bureaucracy is also bureaucracy.
Therefore, don't think that that
bureaucracy is different from bureau-
cracy elsewhere, We very often hear
of pay-offs and kick-backs. This Bill
does not provide anything to bring
them under the net of {axalion. I am
afraig that by the operation of this
Act, even the Act to deal with corrupt
practices will become ineffective in
certain cases, because by virtue of this
Act, the possessors of these bonds are
kept beyong the pale of the entire tax
laws of our country. Therefore, many
corrupt practices, many allegation of
corruption against many highly-placed
people will be peyond the pale of laws
of taxation and black money will be
further proliferated.

Certain observations have been

made regarding the quantum of money
disclosed during the Voluntary Dis-

closure Scheme, 1975. It is a very
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important question in the sense that
Mr, Pranab Mukherjee made a state-
ment in this House in January 1976,
giving the informat'on that the dis-
closure was of the order of Rs. 741
crores. The Finance Minister also is
holaing to that view. I would only
quote g cerfain portion from the 123rd
Report of the P.A.C.;

They observed:

“The representatives of the De-
partment of Revenue also concealed
in evidence that the actual adailtion
to economy and net wealth is not
Rs 841 crores, but it may be of the
order of Rs. 200 crores,

The Committee are unable io dis-
pel their suspicion that a deliterate
attempt was made to magnify the
achievements of the Scheme nearly
four times and thereby misled the
Parliament and the people.”

Thig is alsp a part of the 123rd Heport
of the PAC. Therefore, Sir, it is an
attempt on Lhe part of the Govern-
ment to magnifly the achievemen: of
this kind of voluniary disclosure
scheme. Already there were four such
schemes. This js the fifth one. This
kind of voluntary disclosure scheme
is not going to curb tha operatcn
of black money. This isg not
geing to stop the genration of
tlack money. For that much niore
indical measures are necessarv. 1
would only hope that the Finance
Minisler sincere as he is, honest ag he
18 and as he is aware of ihe cause of
overation of black money, would come
with a more comprehensive measure,
more radical measure and eradicite the
growth of black money,

Therefore, I am opposed to thig Bill
mainly on the ground that it is not
going to curb generation of black
money. I support the Statutory Reso-
lution moved by Shri Jyotirmoy Bosu.

SHRI R. VENKATARMAN: Mr.

Deputy-Speaker, Sir, very early in my
parliamentary career....

DR. SUBRAMANIAM
When was it?

SWAMY:
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SHRI R VENKATARAMAN: In
1950, when you were not porn. Sir, I
was sent on a Commonwealth Parlia-
mentary Delegation and 1 went to a
country where they took me to, what
is called, a cave of glow-worms. Ii
was a cave jn which there was g Ilot
of glow worms, saparkling like dia-
monds. Then, along with me, was Mr.
Deifenbaker, who later became tlhe
Prime M:inister of Canada. When we
were speaking later at one meeting,
Mr, Deifenbaker, said I would like to
borrow these glow-worms because, if
You make a noise, the glow-worms vwill
stop shedding their light and it will
become dark. He said; I would lik»
to take these glow-worms to my House
and to give them to the Speaker so
that. if he shows it, the memhers of
my House may hecome silent. 1 was
speaking after him. I said I will
borrow the glow-worms fo:; ano‘ber
reasons, that they will shed lighl wth-
out heat.

The debate in Parliament ghould Lo
like glow-worms, shedding . lut oL
light without heat. This i: a vay
simple BilL

PROF. MADHU DANDAVATE

(Rajapur): Light is the next stage ol
heat.

SHRI R. VENKATARAMAN: That
is why I said glow-worp is a thing
which shedg 1light without heat.

It is a very simple Bill. There is
absolutely no reason why we shoula get
g0 emotionally upset over this. The
fact that there iz unaccounted money,
money circulating outside the panking
system, is not denied. Also, the fact
that it is causing havoc in our econo-
my is not denied. The point rea'ly is
fhis. The black money, or unaccount=
ed money, money circulating outside
the banking system, goes and exerts
pressure on scarce  commodities,  If
there is a ghortage of sugar, it goes
and huys sugar and thus accentuates
the shortage. If there is a shortage of
pulses, it goes and buys pulses and
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thus accentuates the shortage.” It is
causing much graver damage to society
then mere inflatjion, caused by an-
extra circulation of resources. We
have done our best to arrest this, or
control this. I may tell you that
during the year 1980 we had increased
the number of searches. As against
2,000 searcheg in 1979, we conducted
3,060 searches in 1980 and seized a
number of books records, unaccounted
money ete.

DR. SUBRAMANIAM
Prosecution.

swAaMI:

SHRI R. VENKATARAMAN: But it
has not touched the frinzs ol the p.e-
blem.

SHRI JYOTIRMOY BOSU: It was
donc for o concideration. We Ln &
that,

SHRI R. VENKATARAMAN: I ig-
nore all interruptions.

SHR1 JYOTIRMOY BOSU: If incon-
venient.

SHRI R. VENKATARAMAN: T shall
reply to Mr. Basu separately.

SHRI JYSTIRMOY BOSU: Then I
have the right of reply.

SHR! R. VENKATARAMAN: The
idea of floating bearer bonds is not
new, Even in the period of the Con-
situation Assembly and in the Provi-
sional Parliament and ever thereafter,
people then silting in opposition used
to suggest and there were any num-
ber of suggestions, that on way of
mopping this liquidity is by issue of
bearer bonds.

SHRI JYOTIRMOY BOSU: Open-
ing the flood-gates,

SHRI R, VENKATARAMAN: Even
in the Wanchoo Commitiee Report,
which is quoted time and again, Mr.
Chitale wrote a dissenting note—1I
hope people have read it—in which he
has said agajn that one of the ways in
which you can handle, and to some
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extent control, this black money cir-
culating™. outside the banking system
ig through the issue of the bearer
bonds. Therefore, it is not as if we
have done something which is not
considered by people to be one of the
methods by which this evil .could be
tackled.

A point which was made by Shrj
Somnath Chatterjee, Shri George Fer-
nandes and a few others is that you
are not doing anything to check the
further growth of black money; even if
you say you are trying to handly the
situation, you are not doing #nything
to prevent the growth of black
money and so what jg the use of this
It is a very legitimate argument.

All the earlier reports dealing wilh
thjs subject, the PAC reports as well
as the Wanchoo Cummitiee Report,
have stated that cic of the main
reasons for growth of hlack money is
the high incidence of taxation. Shri
Jethmalani has very forcefully stated
today the effact of the high level of
taxation. If you lock at my budget pro-
posals in the last two years, they go
on the basis of a certain philosophy
which reduces direct taxes, Last year
we increased the exemption limit to
Rs. 12,000. At the same time, we ve-
duced the maximum marginal rate of
tax, as well as the surcharge which
is levied on income-tax, by ten per
cent so that right from the small man
who pays income-tax, right from
Rs. 12,000 onwards to the maximum
man who pays 72 per cent, they get
a ten per cent reauction, Aectually,
the maximum rate was reduced from
72 per cent to 66 per cent. This
Year I have, again on the same
fines, exempted people up to Rs,
15,000 and in the corporate taxes I
have given relief of 5 per cent in the
surcharge, reduced it from 7.5 per
cent, to 2.5 per cent. You cannot
give_ all the tax reliefs in one year.
I will have to go step by step in such
4 way that I am able to absorb the
loss  of revenue by other means by
which I can make up the loss. If
the economy behaves like this, if
71 L8—12.
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the strain continues, I can assure the
House that I will continue this trend
in such a way that the maximum
income-tax payable in this country
would be 60 per cent and possibly, the
maximum corporate tax payable
would be 50 per cent. But it would
certainly depend on the way in which
the economy behaveg and in order to
do that, I must take a number of
steps and one of the steps is to re-
duce the liquidity in the country
now, increase the availability of re-
sources in such a way as to counteract
or counterbalance the loss of re-
venue that would occur by following
a policy of having a fair tax system
in the country. Nobody can say that
in a welfare State as we have where
we give free education, free medical
aid, subsidised food and subsidised
controlled cloth and all that, a 60
per cent rate of tax is levied. On
the countrary, last year, I remember
Mr., Somnath Chatterjee and a num-
ber of friends on the other side criti-
cised me for having reduced th2 in-
come-iax, the surcharge, and said
‘you have given concessions to the
well-lio-do people who can afford.”

DR. SUBRAMANIAM SWAMY: You
cannot please all the people at the
same time.

SHR] R. VENKATARAMAN: I only
pointed out the argument. I do not
want to say ihat everybody said that.

My point here is that in order to
do that, I may go for and have a fax
system which will not generate any
black money. I should creale the
conditiong by which the new or fresh
black money will not be generated.
Therefore, to say that I have not done
anything at all to stop further gen-
eration of black money ig not correct,
We are going on the lines and the
lineg we have taken are step by step
and I also indicated the steps by
which I proceed further provided
again the economy bechaves and the
responge is good, Otherwise, somebody
asked ‘What will you do if the Sup-
reme Court strikes it down and your
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{sbri R. Venkataraman]
bonds are mot valid? Well the first
option is to levy tax.

DR. SUBRAMANIAM SWAMY:
The option is to resign.

SHRI R. VENKATARAMAN: Then
the very object which you people
said, namely, of preventing the gro-
wth of black money or preventing
the accretion of black money will be
defeated. You must be consistent.
You cannot be contradicting yourself
in the same speech. You can at least
contradict yourself in  different
speecheg and at different times,
(Interruptionsg).

Now, the second point which was
raised was that these bonds will not
reduce liquidity because you can offer
ihis as a collateral security. Sir,
these bonds can be offered as colla-
tera] for productive purposes within
the parameters fixed by the Reserve
Bank in their credit policy. The pre-
sent credit policy is that we give
assistance for production. We put
severe restrictiong on trade, on hourd-

ing on cornering of goods
etc. I these bonds can be
produced. then 50 vper cent of it

will be given provided it has gone for
production of goods and services
according to the parameters laid down
already by the Reserve Bank in res-
pect of credit for praductive purposes.
Now if I do not give this, what is the
use? 1 must bring this black money
which is now circulating in a manner
which ig prejudicial to the economy,
to a field in which it will be produc-
tive and useful to the economy. It will
come to the economy in such a way

that it will produce goods and
it wll be wuseful. On the
other hand it does not pro-

duce goods it goes and cormers goods
ang then accentuateg the price rise.
It is a diversion from that unhealthy
and improper utilisation tp a healthy
and proper utilisation viz. or the pro-
duction of goods and services
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Shri George Fernandes made a
point that 14 lakh assessees have been »
exempted for the purpose of giving
them relief etc. One event or one act
can have several consequences. I hope
he understands that. One act vix,
giving exemption to the middle clas-
ses hag several consequences. Onae
of the consequences ig it will reduce
the burden on the Income Tax De-
partment. Income Tax Department
will be able to concentrate more on
the larger incomes which are not now

assessed properly for want of time,

Another point which was made«
wag that there was no need for the
Ordinance, Here I have a very sim-
ple sanswer. We wanted to take
credit for certain sums of money for
the year 1980-81 as well as 1981-82.
In order to do that we had to issue
something sufficiently before. This
is number one.

You connot print bonds without
the authority or unless I have an
Ordinance, I cannot print these bonds.
After we got the Ordinance, we prin-
ted the bonds and then made them
available on the 2nd February. 1981.
This again had been done earlier.

In all these matters unless vou do
with suddenness it will not be possi-
ble for you to catch a certain measure.

DR, SUBRAMANIAM SWAMY:
How much have you collected so far?

SHRI R. VENKATARAMAN: Rs.
65 crores. It is coming at the rate
of Rs. 2 to 8 crores every day and..

SHRI JYOTIRMOY BOSU:
much in foreign exchange?

SHRI R. VENKATARAMAN: I
have no figures now,

But\ﬁir the matter being pending
in the court I have every confidence,
Even now I may be able to get Ra
100 crores. Evep then it will go a
long way to reduce the deficit. (Inters
ruptions).

How
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SHH} SOMNATH CHATTERJEE:
Shri Subramsniam Swamy can orga-
nise it himself. He comes from Bom-
bay and....

DR. SUBRAMANIAM SWAMY:
Mine is g growing city and hisis a
declining city. It depends upon the
.dynamism of the people of that city.

S§IRI R, VENKATARAMAN: I
Shall deal with two points. I have
to finish before 4 o’Clock. (Interrup-
tions),

SHRI JYOTIRMOY BOSU; Like a
-magician pulls a rabit of the hat
(Interruptions).....Every time.,,

SHRI JYOTIRMOY BOSU: Rs, 82
lakhs, (Interruptions)

SHRI R. VENKATARAMAN: Al
.of us know that the magician is only
playing a trick. There is neither a
rabbit nor the hat.

SHRI JYOTIRMOY BOSU: Here is
the rabbit—Associaed Journal Annual
Report of Account, (Interruptions)
Mrs. Gandhi....

SHRI E. VENKATARAMAN: So
far ag the allegation that the Prime
Minister suppressed the Report of
the Wanchoo Committee I may state
that the guestions were asked as
early as 25th May, 1971, The questijon
-was asked on 25th May, 1971 and the
answer was “the Direct Taxes En-
<quiry Committee has recently submit-
ted its interim report.”

“(b) and (c) Some recommendations
of the Inlerim report are ynder ex-
aminsation.”

This is the Answer dated 25th May,
1971,

Again the matter was pursued
and a Question was asked. This was
on 3rd August, 1971, The then
Minister of Finance, Mr, Y. B. Cha-
van, answered like this:

“One of the recommendations in
the Interim Report of the Direct
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Taxes Enquiry Committee is that
the Income-tax Act should be
amended to empower the Central
Government to acquire immovable
propreties which are the subject
matter of transfer at priceg which
correspond to those disclosed in
the instruments of transfer. The
Government have accepted thig re-
commendation.”

That is, buying a thing at the false
valuation given.

“A Bill to amend the Income-
tax Act for the purpose is expected
to be introduced in the current
session of Lok sabha'

Then, it goeg on to say:

“QOther recommendations concern
demonetisation and related matters.
On this, no action is contempleted.”
Therefore, where is the question of
supression? The Question was ans-
wered,

SHRI JYOTIRMOY BOSU: I will
satisfy you.

SHRI R. VENKATARAMAN: It is
only if sombody says that he has not
received the report...(Interruptions)
They say that they have received the
report. No Government can be com-
pelled to accept the report. The
Interim Report wag not accepted. You
may criticise the Government for
not accepting the report. You say,
it must be accepted. It is the judg-
ment of the Government to accept it
or not. It cannot be a charge. You
cannot, say that they have suppressed
the report merely because they have
not accepted the recommendations,

Similiar is a charge about the
National Herld.” What really hap-
pened was that they did not suppress
anything. The National Hrald re-
ported to the Income-tax people and
said, these are the businesg incomes.

* SHRI JYOTIRMOY BOSU: And
source?

SHRI R. VENKATARAMAN: They
said, these are the business incomes.
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SHRI JYOTIRMOY BOSU: I will
read out.

SHRI R. VENKATARAMAN: This
is one of the rare occasiong on which
you have a right of reply after me,

SHR!I JYOTIRMOY BOSU:
have invited trouble now.

You

SHRI R, VENKATARAMAN: You
cannot wait., You are always so
ebuliicnt that you cannot even res-
train yourself for a few minutes,

On this, the Income-tax Officer
said, “No; these are undisclosed in-
comes,” They went in apeal and the
Appellate Commissioner accepted the
plea that these are business incomes,
Therefore, you cannot go on challeng-
ing or questioning everybody in the
world except yourself. I do not want
to say very harsh things. This is
very wrong, You say, the Income-tax
Officer is bad; that man is bad; every-
body who does not agree with you
is wrong. How can Government
function? I am mnot an Income lax
Officer. There 1s an appel.ate auiud=
rity. The income-tax Appellate Autho
rity accept it as a business income,
Then. the contention raised by the
National Herald was accepted, Whiat
is the secret about it? Therefore,

there wag neither a hat nor a rabbit
out of it

At the same time, I must confess,
it is mot as if I am not fully aware
of the feeling of the House as well
as of the hon. Members. I do not say
that thig Bill can be justified absolu=-
tely on equitable or moral grounds,
But it is the exigencies of the circum-
stances in the country, a very difficult
economic situation and the problems
that the Finance Minister had to face,
necessity of trying to control in some
form or other the liquidity in the
economy and to find some solution
or other, that compelled me to take
resort to this course. If I had not
done this, what would have happeff
ed? You say, it is a sin to convert
this money into bonds. If I had not
done it, I would be living with gin.
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This money will not be tapped in any
other way. It will continue to gperate
in the way it is doing. It will con-
tinue to do havoe, You want lhis
kind of a gtate of affairs to continue.
1f you say, that is your preference,
then, when you come to power, you
opt for that kind of life.

DR. SUBRAMANIAM SWAMY:
The CIA ang KGB have cornered the
market,

SHRI R. VENKATARAMAN: I do
not take notice of such trifles

SHRI JYOTIRMOY BOSU: It is
very interesting, I would like first of
all to dea] with the National Herald
because I really did not expect that
he woulg really walk into my {irap.
If you please refer to the Short Notice
Question No, 2 in the other House,
the reply is:

“Miscellaneous Treceipts to the
tune of Rs. 35 to Rs, 50 lakhs het-
ween 1974-75 and 1876-77 in respect
of which sourceg of such receipts
are not available”

Not available. It clearly says 80,
What is that money that is at their
command? That is blackmoney, That
is why the sourceg cannot be dis-
closed. Now I will come fo the docu-
ment, Generally, we trust the annual
report of accounts of the Associated
Journals Ltd, Lucknow. If you come
to the page, the appropriate page,
you will see in......

SHRI R, VENKATARAMAN: Do
you deny that the Appellate Commis-
sioners, the Income-tax Commis-
sioners, have accepted the statement
of the National Herald that it is
businesg income?

SHR1 JYOTIRMOY BOSU: With
out casting any aspersion on the Ap-
pellate Assistant Commissioner, I can
say that there is no official in the
country who dare say anyting against
excepting between 1077 and 1979.
(Interruptions)

MR. DEPUTY-SPEAKER: Order,
order,

SHRI JYOTIRMOY BOSU: Associa-
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ted Journalg Miscellaneous receipts,
Mr, Finance Minister, you see that is
the maost interesting thing,

SHRI R. VENKATARAMAN: You
know Appellate Authority has held
that all the arguments put forward
are not relevent, .

SHRI JYOTIRMOY BOSU: 1 am
taking it on my shoulders to prove
that this ig black-money.

SHRI R, VENKATARAMAN: This
is not the forum to say anything.
(Interruptions). The point is if ApP-
pellate Authority agrees, we do not
know. (Interruptions).

SHRI JYOTIRMOY BOSU: On

what date (Interruptions). Who will
go against Mrs, Indira Gandhi?
Which  Officer has the courage?
(Interruptions).

SHRI R. VENKATARAMAN: If he
suspects the officers of the Govern-
ment, I have every reason to suspect
him also

SHRI JYOTIRMOY BOSU: I am
telling this money (Interruptions).
Accept it. I am proving it,

Mr, Deputy Speaker, the receipts
up to 31st March, 1977, that is almost
up to the end of the previous regime
was Rs. 14,88,000/-. Now, you kindly
see the fun. From 1-4-1976 to
31-3-1977 that ig when they were out
of power, the amount comes down
to Rs, 74,800)- This is all the black-
money that has gone into the National
Herald. It started with Rs. 100, Ac-
cording to their advertisement, they
say the market value of their wealth
is Rs. 3 crores. that is on 2lst
November, 1977, Therefore, I do not
wish to enter into argument. You
kindly gracefully take it. The Natio-
nal Herald money is nothing but
black-money entereq into the buoks of
account, Now I am saying.. .

SHRI
deny.

R. VENKATARAMAN. 1
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SHRI JYOTIRMOY BOSU: You go
on denying. But, I take the responsi-
bility for it. Let us have a debate
on this, Now, Mr, Finance Minister
for whom 1 have genuine regard. I
am not a hypocrite. I do not pretend.
1 do not wish to offeng him at any
time, I do not wish to make him
feel bad about me. I assure you, Mr.
Finance Minister,

In the morning, you thought you
are slafiting at me. I wag a little
surprised. I do nol understand. 1In
the air-ports and sea ports, the Cus-
toms people have a list of items
which cannot be exported, taken out,
as a personal baggage or otherwire.
Is that true ur not? Now, the Customs
is in the List or mot, the Customs
Officers, under the flat of an execu-
tive order, they have been fully told
that you cannot take out Indian cur-
rency beyonq a certain limit, What is
the limit? You can buy 3 pounds or
5 pound atl the air-port and
that is about it. I have consulted
Customs Officer. Then and then only
I wventure to say that bearer bond
ig not included in banned list,

SHRI R. VENKATARAMAN"- Again
I ask: Was this answer not given to
you?

SHRI JYOTIRMOY BOSU: After
reading the answer, I verified iti.

SHR] R. VENKATARAMAN: Do yoil
say that the answer is incorrect?

SHR1 JYOTIRMOY BOSU: No, !
am saying I have asked ... .

SHRI R. VENKATARAMAN: What
are you gaying? Excuse me, You
speak to your heart’s content,

SHR] JYOTIRMOY BOSU: You -o-
ally some times get derailed (Inter-
ruptions) You have got your chelas,
the hulla Parly That is their coniri-
bution.

MR. DEPUTY-SPEAKER-

O=der,
Please,
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SHR! JYOTIRMOY BOSU: Mr,
Finance Minister, after reading the
question I got in touch with some
Customs people and I said, “If ] take
out a bundle of Bearer Bonds, can
you show me an authority or a Gov-
ernment order by which you can
prohibit me from taking them out?”,
and they gaid, ‘No, Siff. That ig the
answer. (Interruptions) I have to
borrow from you or from Madam
Gandhi because the National Herald
will be buying the Bearer Bonds,

Therefore, Mr. Finance Minister,
what you have stated in the morning
sounds clever, but lackg substance, It
is not correct,

Secondly, you have said....

MR. DEPUTY-SPEAKER: You do
not believe the Minister's statement,
but you believe the Customg Officer’s
statement,

SHR]I JYOTIRMOY BOSU: I am
not obliged to reply to you.

MR. DEPUTY-SPEAKER: I have
only observed.

SHRI JYOTIRMOY BOSU: If you
only knew things, definitely 1 will
talk to you,

MR. DEPUTY-SPEAKER: ] have
only observed; I am not asking for
a reply from you.

SHRI JYOTIRMOY BOSU: Mr,
Finance Minister, the second thing
I asked you was, “Why on earth did
you make these Bonds available for sale
abroad? Why did you want to sell
them in exchange of foreign currency?”
What is the answer? No answer has
been given. I may tell you, Mr.
Finance Minister: at least give the
Devil its due; I have been a skull-
digger as Chairman of the Public Ac-
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counts Committee and 38 Chairman of
the Public Undertakings (ommitiee.
Once you allow foreign exthange to
get out of this country or come into-
this country, it will have its natural
movement: you cannot stop it.

PROF. N. G. RANGA (Guntur):
Today it is irrelevant.

SHRI JYOTIRMOY BOSU: I am
telling you, this money, if it is bought
in foreign exchange, will go out of
the country with compound interest
and in the meantime it will make 20
trips, or so through the hands of
smugglers, and the country will be
paying for it. That js why, precisely,
1 have raised this. But, there is no
answer as to why it has been made
saleable abroad.

Mr. George Fernandes spoke ghbout
the area of generation of black money.
My friend, although he was Minister
of Industries, forgot to tell one thing.
The basic area js jnflated cost of
production and deflated gales revenue.
There are other areas to but these are
the basic areas. And, Mr. Finance
Minister, I produceg a document this
morning, AICC Souvenir, collection
of Rs. 10 crores, Rs. 12 crores. That
is the colour of that money? A letter
was written to you and your Govern-
ment, a letter was written to the
Government. What inquiry hag been
instituted? What have you done
about that? ‘You cannot touch them
because all the major contributers”
names are in that, If you touch them,
your future will be dry. Therefore,
your lipservice of control of black
money is nothing but hypocrisy, Mr.
Venkataraman, I gm very sorry to say.

I know Mr. Venkataraman’s philo-
sophy a little pjt. He has a right to
have his own philosophy. His philo-
sophy is the philosophy of the Forum
of Free Enterprise. Mr, Venkatara-
man’s philosophy is the philosophy of
the Forum of Free Enterprise. He
does not understand that Forum of
Free Enterprise meang freedom to
loot, freedom to exploit, freedom to
make profit. He says that it is a
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simple Bill. But ‘simple’ for whom,
Mr, Venkataramen? Simple, for the
clagg that your leader is gerving to-
day, your party is serving today. It
is simple and good for them,

Now, he talks about accentuation
of shortages. How can he prevent it
when he has granted advance over-
drafts, when he has allowed the banksg
to grant overdrafts, against collateral
security of these Bonds? How can
you stop? Is not a cement-manu-
facturer a black-marketeer at the
same time? JIs not a sgugar-manu-
facturer a vlack-marketeer at the
same time? 1Is not a paper-manu-
facturer a Black-marketeer at the
same time? You are granting him
credit for production against these
Bearer Bonds black money and you
are then saying that you are mopping
up the surplus money from the
bazaar. What a joke it is! Mr, Ven~
kataraman, you go and try to teach
in a primary school and not to every-
body here.

This Bearer Bonds idea was very
much dissected and commented upon
by the Wanchoo Committee. What
was their report? 1 guoted in
the morning. They are totally
opposed to the Bearer Bonds. Is it
not so? Yet, you have got your case.

Mr, Venkataraman, I want to be
educated by you. What is the diffe-
rence between g Bearer Bond and a
legal tender? You tell me what the
difference js.

SHRI R. VENKATARAMAN: Why
not Mr. Jethmalani help him? You
are on the same side. You want to
be educated? Please sit down. I will
tel] you...,

A legal tender must be accepted by
everybody but a Bearer Bond need
not be accepted by everybody,

SHRI JYOTIRMOY BOSU: A legal
tender can be....

SHRI R, VENEATARAMAN: Must
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SHRI JYOTIRMAY BOSU: So a
legal iender must be going to the
black-marketeers and the Bearer
Bonds can go to the criminals anly.
That ig the gifference, I understand it.
I agree. I stand educated. So, jt will
not be checking the growth of black
money but it wil] help the prolifera-
tion of black money as I have just
quoted the cases of sugar, paper,
cement and what not.

You have raised the exemption
limit to Rs. 15,000, Mr, Venkatara-
man, I know you were a Member of
the Planning Commission. You
understand economics very well and
much petter than I do. I do not
understand it at all. Nothing at all
I know. What was the purchasing
power of Indian rupee when the
lowest taxable limit, i.e., the floor
was flxed? And what is the purchas-
ing power of the Indian rupee to-day?
Have you given any relief? You have
given no reljef at all to the common
man.

Mr, Venkataraman should under-
stond that as long as this, capitalist
system lives, you have to live with
black money and where the profit is
the only motive, you cannot do away
with black money and if you do
away with the black money, Mr. Ven-
kataraman, you and your leader and
all your chaps here will vanish from
this House. You must be sure about
that. You will absolutely vanish.

You talk of welfare State, Mr.
Venkataraman, if you analyse the
Budget yourself, keeping your con-
science clear ang forgetting that you
are the Finance Minister, you see
how much you are spending for
education and how much for health.
Even now in the CGHS dispensarles
there was no medicines available gt
the present moment there budget is
exhausteq forget about the dispensaries,
what about schools, ete, etc.? The
Finance Minister wants us to live in
a Fool's Peradise, but all of us may
not agree to do that.

I would only say a word about the
suppression of the report. I will
finish with that. What a baseless
thing was put before the House—
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[Shri Jyotirmoy Bosul
Mr. Vepkataraman, you have taken
the House for a ride. 1 am very
sorry to say that. Sir I come to

the Lok Sabha Debates of May 17,

SHRI K. LAKKAPPA (Tumkur):
It was denied already, Sir. Even on
that day—in 1972 I was in the House
—you raised it and it was den.ed and
the samne thing is repeated here,

MR. DEPUTY-SPEAKER: Both
of you are in the same place.

SHRI M. M. LAWRENCE (Idukki):
The only difference is that while Mr.
Jyotirmoy Bosu was in the same
party, Mr. Lakkappa was not in the
same Party.

SHRI JYOTIRMOQY BOSU: We are
old friends.

The Lok Sabha debates of May L7,
1972. Thiru Venkataman 1 beg
of you. This is what this humble
sely said;

“SHRI JYOTIRMAY BOSU. The
report of this #ligh-power Com-
mittee you even did mot publish,
You did not publish the interim
report saying these are the recom-
mendations. There iz a skeleton in
the cupboard.

SHRI Y. B. CHAVAN (the then
Finance Minister): You have pever

run an administration. So you
don't know,

Such reports are not published.
Even if these things are to be In-
plemented, they are not announced
like that. Do you expect that in
1971 when the country was at war .

Then I intervened:
“SHRI JYOTIRMOY BOSU- On

7th December you pressurised them
not to publish the report.”

The reply was:

SHRI Y. B. CHAVAN: Whon the
country is facing an emergency, a

MARCH 13 1881

Procurement price 368
for wheat & barley (St.)
crisis, you want to domonetise the
curreny and create a no-confl-
dence in your own currency?”

“It is a most childish thing one
can think of.”

This is an admission that this in-
terim report is a suppression.

I do not wish to proceed any fur-
ther.
1 oppose this pernicious Bill and I
oppose it lock, stock and (barrel,

SHRI R. VENKATARAMAN: Mr.
Bosu will go to Heaven because he
called me so many times as the Lord
ot Tirupati.

SHRI JYOTIRMOY BOSU: You buy
your ticket first.

16 hrs.

STATEMENT RE. PROCUREMENT
PRICE FOR WHEAT AND BARLEY

MR. DEPUTY-SPEAKER: Rao Bir-
endra Singh wil] make a statement
regarding the procurement policy for
wheat and barley.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): Sir, I rise to announce the
following decision taken by the Gov-
ernment in respect of price policy for
wheat and barley for 1980-81

(Interruptions)

MR. DEPUTY-SPEAKER: He is now
making statement at 4 O'clock. Just
a minute. Please listen. I think it has
already been announced that the
Minister is to make a statement.

(Interruptions)

Please sit down, 1 ask him to make
the statement,

SHRI RAMAVATAR SHASTRI,
You should not do like this.

MR. DEPUTY-SPEAKER: Please
sit down. It has already been circul-
ated. (Interruptions).
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